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AN HON. MEMBER: We can pass w-
thout a discussion.

SHRI N. K. P. SALVE: If thisisto be
passed without discussion, then let both of
them go without a dis- cussion...
(Interruptions). How does it ciiange  the
situation if the two are clubbed together?
What Isubmit is that both can go together.

THE  VICE-CHAIRMAN
BHASKAR ANNAIJI
House agrees...

(SHRI i
MASODKAR): If the

SHRI SUKOMAL SEN: With re gard to
Finance Bill, his proposal is acceptable
because already the speakers from different
parties have spoken. But it cannot be
accepted in case of Voluntary Deposit
Scheme Bill. So, these Members will have to
speak again. I would request that these two
Bills be taken up separately, as we have been
doing.

THE VICE-CHAIRMAN (SHRI
BHASKAR  ANNAJI MASODKAR):
Because you see the schedule...

SHRI SUKOMAL SEN: Let the Treasury
bench reduce the number of speakers and
the time will be saved.

THE VICE-CHAIRMAN (SHRI
EHASKAR ANNAJI MASODKAR): You
have no objection to the proposal of M.
Salve?

SHRI SUKOMAL SEN: I opposed it
because some  speakers have already
spoken on the Finance Bill and they should
be able to speak again on this  Bill

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) The
names of those Members which are already
there, they will be allowed to speak on this
Bill.

SHRI JAGESH DESAI: At this stage, it
can't be done because some Members have
already spoken but they have not spoken on
this subject So both the Bills should be
taken up separately. It should have been de-
cided earlier.
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THE VICE-CHAIRMAN (SHRI1
BHASKAR ANNAJI MASODKAR): What
does the Finance Minister say?

THE FINANCE MINISTER (SEBI
MANMOHAN SINGH): The schema on the
Voluntary Deposits Bill was a part of my
Budget Speech. I have no objection to the
Finance Bill and the Voluntary Deposits Bill
being discussed together.

SHRI M. M. JACOB: Now there is no
harm. It is up to the Finance Minister. The
only point raised by Shri Sukomal Sen was
that if any Member wants to speak, he must
be allowed to speak. That is all- I agree to
that.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): I think
the consensus is that we can take both the
measures together. I will give time to those
who want to speak on this Bill. That is
agreeable. Now, the Minister to move the
Voluntary Deposits (Immunities and Ex-
emptions) Bill, 1991.

I. THE FINANCE BILL (NO.
1991—contd.

2) BILL,

KI. THE VOLUNTARY DEPOSITS
(IMMUNITIES AND EXEMPTIONS),
BILL, 1991

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
REMESHWAR THAKUR) : Sir, I beg to
move:

"That the Bill to provide for certain
immunities to persons making voluntary
deposits with the National Housing Bank
and for certain exemptions from direct taxes
in relation to such deposits and for matters
connected therewith or incidental thereto, as
passed by the Lok Sabha, be taken into
consideration."

In the Budget Speech for 1991-92, the hon.
Finance Minister had announced that th«
Government would
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like to give a last opportunity to tax-evaders
to come clean by making a deposit under a
Scheme to be instituted lor the purpose. It
was also announced tnat the black money to
be mobilised will be utilised lor achievement
of social object.ves such as slum clearance
and low-cost housing lor the rural poor. I
shall avail of this opportunity to explain the
main provisions of the Bill.

Complete immunity from disclosure Ot tne
nature and source of the deposit as well as
from enqu.ry and investigation unaer any law
is proposed to be provided. No enquiry or in-
vestigation would be commenced, against the
depositor under any law on the ground tnat ne
has made a deposit. The iact of deposit shall
not pe taken into account and shaii be not
admissible as evidence for any proceedings
relating to any offence or for imposition of
any penalty, under the law.

Offence, punishable under Chapter IX of
Chapter XVif of the Indian Penal Code, the
Narcotic Drugs and Psychotropic Substances
Act, 1985, the Terrorist and Disruptive
Activities (Prevention) Act, 1987, the Pre-
vention of Corruption Act, 1988 or any
offence for the purpose of enforcement of any
civil liability are kept out of the purview of
the proposed immunities.

The depositor, however, cannot claim any
set-off or relief in proceedings under the
Income-Tax Act on the ground of having
made a deposit under the Scheme. Any
Income arising out of the
application/utilisation of the 60 per cent of the
deposit, i.e. the amount available to the
depositor will be subject to income-tax as
usual.

s Deposits under the Scheme will  be
exempt from the  application of health
Tax Act, 1957 in respect of assessment year
commenced before -1st .Aprils 1992. The-
provisions of the
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Gift Tax Act, 1958, shall apply a
usual.

The Billprovides for institution o: a
scheme by the National Housin; Bank to
accept voluntary deposit; from persons in
possession of blacl money and withdrawal of
60 per cenl of the same by them for any
purpose of their choice. The scheme shall be
prepared by the National Housing Eank and
notified by it in the Official Gazette. A copy
of the scheme so notified shall ba placed on
the Table of the House.

In the Budget sptech, the hon. Finance
Minister had indicated 30th November, 1991,
as the cut-off date for this schemes. In order
to have some flexibility in this regard, it has
now been proposed in the Bill that scope may
be provided to enable the Central
Government to extend the life of the scheme
to any later date by a notification.

I hope this Bill will have the approval of
the hon. Members of th's august House and
will be passed, to enable the country to
achieve the two-fold objectives of bringing .
the black money into productive use and
provision of low-cost housing to the poor and
slum clearance. Therefore, Sir, I trust this Bill
will get the unanimous support of the House.

The question was proposed.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASOPKAR): As we
decided, this Bill and the Finance Bill will be
discussed together. Now, I will call the
speakers who want to speak on both the
measures. Shri A. G. Kulkarni.

SHRI KAMAL MORARKA (Rajasthan):
Sir, Shri Raghavji was on his
legs.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Shri
Ttaghavji to -ontinue his speech.
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s VWH S (Hew  wRW)
wEaTERST S, T 28 ¥ T
FAH 80 UToUWodlo H Hulww
AT YT AT T UEIT ¥ SUar
N - S

"(aa) 'export out of India' shall not
include any transaction by way of sale or
otherwise, in a shop, emporium or any
ether establishment situated in India, not
involving clear ance at any. customs
station as defined in the Customs Act,
1962:"

IJFqATeAT |y, @ OFWTT  OFT
frity FoT AR TR wemR A
oi g ar faReft mar faem @A
I IAH & oAU | g ©R
B SR, W FFTT HA FHAT FE
dt fagd qaafers ® 9w uwEEw
famr sofl o, =9 dwgw F 919
T g FET T Z1 wmAl | T8 9
guler Y am & f5 ag e
1~4-86 & w19 AT & 1 77 s
F1 2 fqesr 317 st & g g5
2, foasy qar w1 & Fww e@mA S0
Adf & w@ o gfrar faay A
2, IR 1-4~86 T IF Fiaar &
v o, 3z a9 fagafy & w09
fafazdt gy @ zifysog &1 gaaad
gAY 2w sawr mreeotTo AR
CFRATIE SEAYNA- F reier FIY I &
afFq ag gebe H wa i 5 faw
HAY o . TAB OFNYE A4 F fou
1T A F ) GF wem owEgsl 9%
80 UFoUFoHlo ¥ megda e fa=dT
2 o gwwr et oagt faadr =fed o
oWt Y & i ¥ e @ ¥ GewA
oTR A1 gfear vagqiEs S ooF
fgm swiedfio wvar 8, SFEA zAS
F30 favig faar E wix ag #g1 & &
A WFIT F7 (AL FA F faRer
"3 F1 Iz gEn 1 zafaw 8o
THoUTodle H T TH NFTT HTHMIA
SArzr vt 2, O fre Wt S ¥ aTaR
wrerw ¥ fadsw s S fF oA
gy @ afow 9 F1 ower FT

ITYATENAT WErEN, 3AF =g faa
faitas A yror 51 ¥ weiw e
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wfyrdl 37 &% § o faaar §,
IAE FIC o¥rouTmo O FT faar
T R | A E g 9% O fam o
S A ¥g FodouHo TR AR
gAT FIT STt A1 FF § S NA
w0 F, 9% %99 ww@m 2, odrarw
WEY | ;A q A AT grAv HAe

w Tga & foawr Fia & o g a7 -
2 =g oY §57% & ouan dur fsofar g
g1 HIT gaw Wt a7 faaar § AR
5% AT =TR 8 Y [T ZTeFoTo
7T fasT 9 @ 3@ o da g
F otg @ SICAT 1 T4 HIAT A
s qal adl i 5 Aif Aaves
9¥ FF TH2 B BT wa F AT
a1y g oo &y mioav e WY
Fo& BZ AR I aT [adl )
z.fav 3 sofya faas =t T aie-
gl #@ & Tandrmg wrmed 3fe
o7 w7 gt 8§ fawe g S
agi wmmal, g4 Far HF Wi oo
Ugo @1 1o WX FAGT 2T §art
gifay A wradio faw mdl o7 B
fagea FEar fx =g #&i9 51 afvg
a1

Y aprT 3 Ba fagew o
sara 53 3 faad fF§ TA.TRT Ho
F 397 20 gfama ®1 ZreFioUne
fazr naT &1 Tad o TATTUTo
7 fenifse w47 Ffmu &m gl
faa €M o7 aga & o &mi
WITET FT AT Hy;aT fAm sy AR
ignT Agl . A g 1 ey
ga Wrsgm 3t @Y 8 fade w70 g
atasrs fag wE) w1 @ fagwm
Feal fm 3 58 olaa & |

OF WadW 55 § (w&d TEY
syazal 3 AN § fg arey & soe-
afs 7 ¥ FHwa faear @ ) frard
fraat § s1e1fea gapt wanrn 33w
3. 99 F{ AT T FLAT FAT LI
T OF TATA § Agl Feal § 1 avF
Nawa  fredtslezT w1 39T §, gio-
s fefidreuat o1 HagwT gl |
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fwe 2t @odat ¢ r, a1 @
fezaz = r 9T ShE § A
qt featd ar & Y iy faswdt &,
Fq BT TATA 9T AT T3 ST F}
ArgAar @ HIzE soemliz & ozov W
o3 UF Y517 D Mz gwiv 1 gafeo
€a gratra Fr ME  wrawwpar A
& 2afaw go%) W araq Far arfau

FHrAA #wir Terel wifz ot fY
. ard a1 3 nfus Adr & o
QreFT FEAT T qradrq arg ot
Wr F 1 T2 R g 1At @ gaw
% 3ATC €U B nfas X 47 @6
9t &a¥g & awAla %t § 1 FF
W wE anal g fy fam s
iz 3a¥ nfusrd nadl avs v o
4213 A F7A7 IEF £ 1 TAF 9T ¥6F-
WP A, Aq RAgHT FFE
FA% A RIR3A 9al 37 & qrgq gar
- & & AfFn 07 gawY 39 For A
nra¥osal A% | 3T Mg & mad
&g 9¢ & migsr war @ar o
F AT 3 A w78, R7F go W
A araeat & Ag &+ aiFle
] O Hife 94 & 1 73 Ay
adl & | tafan 3q Afy w1 4 o
®7aT 1 :

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Please,

conclude now.

oft e W AN Rz o
21 A Fu adim qdf qrer wr
T Arg gHo A gat 7 ¥ faef
77

THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR):

Do not argue. Please conclude,

Wit vgArSt ;B3 § NP Agte-
qof ggre faw &) ot F) Far srgal
¥ ) a9 66 § TF ¥ AAl-
fea fgar wor & faan 2720 &7
wqiHT 1—10--91 & worfuq 1% 7ad
nfgwan Frsstagar &1 3g 90 g
Igiq ar BT o wE By few

R W F wmiere sierwT g @i
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1-4-89 ¥ gamy any  fipel wpot
a1 MY ¥aa 2y & sy wfafaa s
FatAl Fgm Ux SRt T ®W 46U
T 270 w7 A I 4T anal q7 W
F9 ara w3 o wrar g1 ;@ qE)
Fefar #rE yo-70, 72~72 YA
gr Atat & 1 fras mrmad sogIY
&qU AT g & 78T 72 BATT wQO &7
SAAT BAT ag <@r & 1 ugfeeht W)
waled wfag i 1 gafmgug am
i@t W) & fr faF (e fre: gde
THX & oae FroT 91w 1 § affg
fadaw g fF 91 1-10-91 B doya
ary fst nol & 293 1~10~91 ¥
FATT %Al YA F& 1-4- 89 &
dMgn F1 AT w5 Hifs digrm Fd
%A UF fedfisn A fazawre &0y
Y, frast 1€ w97 aff &, 60- 70
gSMT T FT FATT nal 50 6
gt &1 5-7 FUT &1 F A= Faa
ag wfasid & Aty SO F @av
g Ng@R Al FT aasl § R
APt F W0aTR AT 9 Tel &
safau wtadts fam e} SN & &0
fagza & 5 o2 dom AT 1-10-
91 % 217 B ¥war § A 1~ 4- 89
a W &ty @ 95T § 2afRT 9aE
1- 4- 89 B @AM &¥ \ ot gl ¥
g g ufasldy T g1l -
g1 WITTT 1R F omads &
#qlaee & faw =mifgz s1 femis
fgats & 1 40 @lg b Fuw fax
2 @ 3rx 70T gad wtfez AF
FI2T & &) FaF FAT CF wlg wqL
ax &  Falr @ @Ral g
ayr 9W@ET TAWET ¥ WFl 0
A GF FTIAAT BEL-NE T3
[T AHAY ¥ AT IAFT TF MIYT
qq7 AE SN F FIIW G FTL A
IFT WIS AT ¥ I AN
g€ & A% FTOT H HAT A4 W
gf & a7 IEF PIVOEH ANT €IC
watar g, wg S §F Ag

gaF 917 A 269 (W) ¢
69(3) TA% wWIT WY AT Jww!
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gqrag fre o E, Fsadr <f sy
aft gw F quaed oy we §, gadt
gt ufr FRF ¥ BT W FgA AL
F1, AT 47 & (54T 7y w1 aar
€l @ s uF A § o&r gid-
dgwe I W@, I wE IR,
Y qym Afgn fr ag tawe  mr
& Tx IFET T AT W NATE
AT gz wura fear wg | (@ A
wat) |

T SwC nifer & T HN
fafz s & QI g ogk Trew
arg #r fauifedt & 0 o, Ay &
awy % ug wmgfis § o zafag
qEAE AqT@ ¥ ;AT BT FH 75 0T
far wti@ 1 ¥g ¥ gy faw
qar ot & frdgy &

4 ox ageamt 3w [ S
gy § 5 givz 39, ug 9qdl a1
firr fadus & =y fwar war &
W @ WAy faa wmdY S X
g & f5 ug TR dam @
geez drq vt wxtw i oW &)
gasr a4 faer &7 9 AL W
FUIREST F FIT JIT JEAT F 1 W
dga ¥ oy g w7 Afer s
sraafas AmmrT-dE #, IAH
frart AzA X 9w wEr F 0 K
IR qgl #1 wYar Ifax wRAar
g

"The immediate effect of this tax will be
a rise in the cost of bank/ institutional
credit. This rise in the cost of credit would
be treated in the same way by trade and

industry as other increases in input costs
and would lead to inflationary pressures."

diT gafag TEy TARAA R )
ng €3tz Zxu fgagw acfrw oo
s =fye o

Iegqisned (st WEWT  © T

wrEhawT) T AT wafie
ffoar
oft Taa ot ;. IggEww

afwe & Tafr wfes TR ¥ fqu
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faa &t St ¥ MIAY FET M
2w g ¥ urmdfeax I
5 To§E T g¢ T war §, INg
WETMMIT @M | #WIT IX OFT F
firg T F 9T BYE qE A A8t
& | zofaw gFaifegz Eam @t wifew
aar =g

& uw 9Em T agar §
gy feqi & am o et ax 3w
CE B U Gl K U
7§ & 1 nIEtr TR IE-wTE X
grauid ¥ sywaia qar wTEY § A
TAFT AT T FIAT FAIAT § 1
fgegeame & ¥a7 79 TRW g OFw
qar MM g WE yrRi e A
weT &, PR Far ataarT qr -
tara ¥ fau agf fearmr 81 @
arAm g Aoy ot & fadga s
qrgaT § T wIEC 9T fF nrei
ZFET T THICA F AT A AFTTHY
1% 91 =Eear Y 917 gaw b
qT FrE H7F MIEUt AT FE )

o7 § # OF 7 5% FCHTAT
qr@ AW HTAT ArRAr § OF dza-
0 TS IETH T QOWAT GRS
TAEt F17 £ alT 99 9T f4A g
T a1 T¥iwed 3o
TIEY FT T AN TE E, B §F FAA
saRT a7 §, JeArg 91, fagr a1
& a4ty Yy arg-ara qegy g, R
FIT CFATET-BLET et &, IY a5qd
e & dav Y & oiT 99 v ¥e-
g fady of wdw ¥ adi a7 9Fqy
2

¥ qraefie fra "t ofY & fadqw
sTA wrgar § f5 sy & qu ¥
fepa-5t wfestaw Far smowr &
T TAF  FTW A FIST 9T qar
gigr &\ xAfqe ¥ TRy KOy
g f5 zasT Iy aier afes agd
qza @Y a°gd ¥ Y FAd wre@iE ¥
qar vt € 1 aImET ¥ gW OT
u#aTE T 2 Aurd o7 awdr
ZAFT A H-2T 4T FEgHt g AN
FO5 ALAY Y agEl 9T AT 3
#T TaF I fEsm-wT g we
W, At Aw ¥ AW S zA o
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[ Az #] -

¥ =i ogo g wg Awser zmr F
rq‘{ ah't'ar g3 sraafa dter 2wy

6y & § os ar:f FE T AT
AT HATT SAT TGS E1BT 97 F
fae eq fuw f:.,;.,,. ¥ eyazar
F % g AT gFlan s ® &
Bqe A7 Taf Sar II9, AT 60
gz ITEr &ifeq fasr woir oAt e
40 97z w7 TIT BT SO 4 ':r?:a
TR @ g fFag &8 swevds
TAAr A8 & 1 WA 40 UTEE TAR
q7 TR t‘.fea faar, at smz agq
ang ¥ =g dar arar fesn ag)
otz Ty #1F Az e A 9
a ¢ WAL TIET ATEAH NPT
FATI, AT FIF g7 F TF @V
wrxfas F7F HiFT AT wrgd §
T TTUT ¥ o1 ST, "RAWI "

g, AT TIRT A0 -F AT 25
£i537 T FT WT FET 750 F
Fve w34 o1 § AaamE fF o
FZT AT FATGE TAY FA OBIT AT
S FAAT AIT AWF FTT ¥ R A
g .5Z A z‘m: \

Hy ir # gx fagzt w&ar 5
s oAt wTy fa@dy warhr S ¥
T MET JIT M4 RY F O owAN
qEIT AT WG FTTHETE T IRT VAT
&t Zaw, I ¥ W oTT  THEIT
wifoF gaT ¥ %9 ¥ Imor Al O
ur1 iid, WAET AT AT W I9Y
ary fi3ur 9T WY FF ;AT &7
57 § WT A7T ¥3 dFT § AT
S9ITT AT WAAT B afwo § %oy
g B3ty F7ar F fr e Aiw
TrRIr & & F Aty adwvear i foare
EA LR O

AT qE AT % iy At wa
TaT FEE TA7 WFIAT o

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR): Shri
A. G. Kulkarni. Not present.

Shri Jagesh Desai.
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After him, I am calling out of turn Shri
Karanjia. Other parties will please bear with
me.

' SHRI JAGESH DESAI (Maharashtra) :
Mr. Vice-Chairman, Sir, I rise to support the
Finance Bill. While supporting the Bill, I
want to make some observations and give
some suggestions. What happened to our
economy when th? Janata Party was in power
in 1978-79, 1979-90 and 1989-90 and how
they shattered our economy, I would like to
highlight those issues also.

Sir, when the Janata Party came to power
in 1978, it was in power up fo 1979
December. They completely shattered the
whole economy. Infighting was there.
Separate sets of views were there because
they were supported by extremists like the
BJP which was formerly the Jana Sangh, and
some socialists who wanted progressive
policies. But they were not able to come to
any find of economic conclusions. The whole
economy was shattered.

To what extent, Sir? Never have I seen in
the history of India m that the GDP was minus.
In the year 1979 the GDP was minus 4.9 per
cent. That means that the gross domestic
product in 1979 was less by 4.9 per cent as
compared with the earlier year. The
agricultural production went down by 15.2 -
per cent as compared with the earlier year.
Similarly, the foodgrains production also went
down by 16.8 per cent. The industrial
production also went down by 1.7 per cent.
What was the inflation? It was a horrible
figure pf 214 per cent. Similarly, the
electricity generation went by only 2.1 per
cerit, whereas in the earlier year when Indiraji
was in power, it went up by 12.1 per cent. The
imports went up by 34.2 per cent.

When the Congress came to power, it took
two years to redeem it. When Rajivji was the
Prime Minister in the year 1988-89, the
wholesale  price
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[Shri Jagesh Desai] went up over by 5.7
per cent. The GDP was the highest ever; it
was 10.6 per cent. The agricultural production
went up by 21 per cent. The foodgrains
production went up by 21 per cent. The
industrial production went up by 8.7 per cent.
The electricity generation also went up by 9.5
per cent. That was the position in all the
spheres of infrastructure and foodgrains. This
was what we had given to the V. P. Singh
Government when they came to power. What
did they do in one year in which they were in
power? The wholesale price went up by 12.1
per cent. The GDP went down and was only 5
per cent.

The foodgrains production
3.00p.M. increased by only 3.9 per

cent. You know what
was our foreign exchange position at
that time. This type of thing was
again repeated by the present Gov
emnment. I know the difficulties in
which they were placed in regard to
the balance of payments and the price
rise. I still have hope in this Gov
ernment and I do hope that they will
take stern action to see that the
price rise is checked. At present our
experience is when we go to buy
something in thme market, the prices
are continuing to go up day by day.
When the prices of food articles used
by the common man go up beyond a
limit, which is not bearable by them,
we feel the pinch. From 1Ist August
to September, weekly increase in the
food prices is one per cent. That
means the increase will be 52 per
cent in a year. Here we have to take
action to stop this increase in the pri
ces. Therefore, 1 urge upon the hon.
Minister to see that the public dis
tribution system works well. It is
only by this method we can control
the increase in prices which is at
present at a horrible position.

As regards the tax department, I urge upon
the hon. Minister to have some monitoring
cell in his own Ministry. Whatever has been
reported in the report of the Comptroller and
Auditor General for the year 1989-90 is very
revealing. Sir, you were not here on that day
when I had given
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some figures.During the year 1989-90 thoy say
there were 8,000 cases where there was under-
assessmenl totalling Rs. 768 crores in both in«
come-tax and corporation tax. That means per
assessment underassessment was for Rs. 9/-
lakhs. Such big cases are being decided not by
ordinary tfficers, but by higher officers, who
may be Commissioner or Assistant Co
nmissioner. If such a colossal amount of
under-assessment is done in the tax
department. what action has the Government
taken? What punishment, has been awarded
against those erring officers? I was surprised to
see the Report of the Finance Ministry today. I
still feel that figures are wrong. I tried to
enquire from the department today, but I have
not yet got an answer. In the report of the
internal audit and the special audit for the year
1990-91, in 8,126 cases a colossal amount of
Rs. 2,790 crores as tax defocot has been found
in one year. I have to take the report of your
Ministry as it is. But if this is so, then you have
to look up your department. If it is coi-rect that
means tier case we have lost Rs. 30/-lakh~. I
would like to know whether this amount has
been recovered. What action has been taken by
your department against the erring officers? I
want to see, whatever revenue is due to the
Government, it must come into the coffers of
the Government so that you are not to touch
those persons who cannot pay taxes. If this
colossal amount is collected, you should not
come for the expenditure tnx which you have
levied now. I am very sorry to say that. Whom
are you taxing? You are taxing those people
who have to leave their houses daily at 9
o'clock in the morning reach their home at 8 or
9 o'clock. They have to take their meals or
snacks in the afternoon. If they take their
meals or snacks in some restaurant, you -want
to tax them. I am very much agitated over this
issue. I talked to the Finance Minister perso-
nally; and. I also talked to the Prime Minister
about this matter. Instead of giving some relief
on the other day you have announced in the
Lok
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[Shri Jagesh Desai]

Sabha that only air-conditioned hotels will
have to pay 15 per cent tax. Earlier in the AC
hotels if there was no telephone or no toilet,
no tax was levied. Now, you say AC
restaurants have to pay 15 per cent tax. You
said "I want the hotel business should be
encouraged.” You have made a provision in
the Bill that hotels in the hilly areas, pilgrim
centres of rural centres, where the room rent
per person per day would be Rs. 400, or more
are exempted from tax for ten years. Is it not
wasteful expenditure? If the persons by force
take their meals in restaurants you are taxing
them. Earlier there were no air .conditioners in
restaurants. For many years I was taking my
meals in restaurants. Now they have been
airconditioned because times have changed.
One can find big queues at restaurants because
people have to take their lunch within half-an-
hour or 45 minutes and immediately go to
their offices. Now you are taxing such
persons. I know that you cannot do anything
now because the Finance Bill has already been
passed by the other House. At least when you
come in the month of February, please look
into this aspect. Recently I was in Baroda,
there people were very much agitated over 15
per centtax. They toy me in order to evade
from 15 per cent tax they will pull out air-
conditioners and put up air.coolers. So what is
our concept? What is the result? The five-star
hotels are in the hilly areas, only rich people
would go there. Who can afford to pay more
than Rs. 400 rent per day for a person? There
you have exempted them from the tax for ten
years. Clubs wi[l be exempted from 15 per
cent tax. You know that in a marriage hall,
lavish parties are given. Now they will be
exempted. Clubs are meant for the rich people.
They have enough money and they will not
pay any tax. But ordinary persons who have to
take their meals by force, they have to pay tax.
I remember having administered sales tax in
Maharashtra State. At that time, in hotels for
sales tax purpose, if the bill per person was
less than
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Rs. 10, no tax was levied. In Gujarat
also it was Rs. 10. But I think Ilast
year they have amended it and made
up to Rs. 25. If you take meals or
aerated water up to Rs. 25, you are
exempted from the tax. Please see
that common people who take their
meals in A.C. restaurants are not
affected. It is not a luxury hotel. You
have under-estimated the revenue
that you will be getting out of this
"ax. To my mind, after some data
checking, 1 think, your revenue will
not b, less than Rs. 500 crores
because  from  live-star hotels
you were getting Rs. 150 crores. Now lakhs
and lakhs of people have to pay this tax. So it
will be a colossal amount. Again I request
you to look into it and do justice to the
common people who take their meals in AC
restaurants.

The other aspect which I would like to
touch is regarding the Income-tax and
depreciation. You have rightly said that it
should be done on time, basis because many
industries have purchased machinery only last
month and they got full depreciation. You
have done it in a scientific way. At the same
time we should modernise and have
technological upgradation and for that
purpose they have to buy the machinery and
other things from foreign countries.

[Th© Vice-Chairman (Shri Shankar Dayal
Singh) in the Chair]

"We want to see that our industrial
production goes up. But how can we ahcieve
that by reducing the depreciation allowance? I
fear that most of the capital-intensive
industries are in the public sector.
Infrastructure industries are capital-intensive
and most of them are in the public sector.
They will suffer m'ore because of this
reduction than multi-national companies like
Cadburys or Palmolive which require far less
capital as far as machinery are concerned. So
in order that our industrial production may go
up we want that the technologies and
processes involved should be brought into our
country. This kind of depreciation allowance
reduction will not help us achieve that.
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Earlier, we were giving investment
allowance and jinitial depreciation also But
now they have all been removed. The hon.
Minister may kindly look into this.

Sir, I will again talk about corporate tax.
For the first time in the history of our country,
the collection of corporate tax was less than
that of income-tax in 1989-90. And this
year also, revised estimate was Rs. 6300
crores and collection fell far short of by about
1,000 crores. Why has this happened?
"What are the reasons? Out  of the
1,08,000 joint-stock companies that are there,
38,000 are not paying any tax. Has the
department gone into it? Year by year, the
number of companies is increasing. In
the year 1989-90, 10,000 new  companies
came into existence. But the collection of
corporate tax was less than that of income-
tax.  Why has this happened? I gather from
the report of the Comptroller and Auditor
General of India that most of the
companies conceal their income. Top
industrial houses  conceal  their income
year after year. In the report it is stated that
in the year 1990-91, the concealment of
income was to the tune of Rs. 200 crores.
How?  They have shown bogus expenses.
But as if they are honest people, we  are
thinking of giving them concession once
again. You are showing concession to those
persons who have not declared their full
income in a year. You declare waiver of
penalty  and reduction Of penalty. You are
giving them a privilege again. I am happy
that you want to end this concession. I
compliment you for deciding that this kind
of facility will be given only up to
31.3.1992 and after that it will not be given.
But my own experience about this is different.
Those who want to conceal are going to
conceal whatever incentive you may give
them, even if taxes are reduced. All the earlier
schemes regarding black money have failed.
They have not evoked much response.
Under one scheme, you said, "Declare the
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income and that will be treated separately and
will not be added to the other income." What
did they do? All of them declared Rs. 15,0001-
as income in the names of their children and
so on and they did not pay any kind of tax.
They divided it.

Sir, now I would like to give some
suggestions. We want that incentives should
be given for savings. And I have read today
that in the Eighth Five-Year Plan, they want
that private savings should be increased. In
this connection, I would like to draw your
attention to one aspect. Earlier, on National
Savings Certificates, under both section 80L
and section 80C, exemption was given. Now,
for the last two years, only Section 80C
applies to the Vill series of NSCs. Section 80L
has been taken away. Now, who will lose?
Not Jagesh Desai; he is already getting
interest of Rs. 7000l-. I have already exhaust-
ed that, I am not going to get any benefit. But
those who are new comers and who want to
invest in the National Savings Certificates,
will not invest in that Under 80-L, exemption
up to Rs. 7000l- for interest is given. For
dividend, another extra Rs. 30001- is given.
But all the interest together is Rs. 7,000I-.
Even if it is above that, you will only get up to
Rs. 7,0001-. So those who have already
invested over Rs. 60,000l- on the National
Savings Certificates, they are not going to get
that advantage. But if you want to attract new
persons for the National Savings Certificates
and do not give this kind of a benefit to them,
then why they will invest in it? I am not going
to get benefit because already my income
from interest is more than Rs. 7000J-. Please
revise it so that you can generate more
resources from the National Savings
Certificates. The States will also get 75 per
cent share. By doing that, the States are also
deprived of that share because the collection
from the National Savings Certificates is
falling. That is why I want that to be
considered by you.
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So far as the tax collection machinery is
concerned you have to tighten it. There is a
colossal amount of money which is being
evaded by way of under-assessment and the
big industries which are evading the tax year
after year—I am raising this issue not for the
first time—earlier the names of those
industries were given in the report. Who are
those industrialists who are evading the
income-tax like this? What action has been
taken against them? How many of them have
been punished? Now the names of those
industrialists are not given in the report.
Earlier the names were given. This practice
should be revived so that they will have some
shame that now even the people know about
this thing that they are tax evaders. So again
start giving the names in the report which you
have been giving earlier. I do not know why
this practice was stopped. This should be
revised.

Then i come to foreign exchange aspect. I
do feel very strongly that if we always go on
saying that the non-resident Indians are taking
away the deposits, it, creates a fear psychosis.
Even if I do -not want to withdraw it, I
withdraw it. We have to dispel that fear
psychosis which has been created. Probably,
most of them must have withdrawn it because
of fear psychosis. You have taken a very
correct decision about what you call exchange
rate adjustment. Exchange rate, we have dont-
according to the requirement. I would like to
ask you one question. Why for eight or nine
months the rites of currency were not revised
by that Government? Was it not the Reserve
Bank of India was daily announcing the rates
of pound, sterling, dollar and yen? Why for
nine months, they have not done it? If the
Reserve Bank had not done it. the Reserve
Bank of India was at fault. If at that time the
then Government had given instructions to the
Reserve Bank of India not to do it, then, Sir,
this should be investigated. At one stage. We
have been in difficulty because;
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we had to make it 20 per cent which was a
correct decision. But those who were involved
in asking the Reserve Bank of India not to
have the correct rate of buying and selling of
pound and sterling, they should be exposed.
What has happened? At a stretch, the value of
the import will be increased by 20 per cent.
Now I am told—I may be right or I may be
wrong—from the textiles, there is a demand
that we should reduce the prices because
dollar now will fetch Rs. 26 or Rs. 27.
Though I believe that it was a correct step, |
also feel —I may be wrong—that we are not
going to export more in terms of foreign
exchange by this. Now I come to market
economy. America talks about market
economy and there the quota is fixed. In other
countries also, quota is fixed.

Faaenet o anT Tmw oy
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SHRI JAGESH DESALI, Sir, this is my last
point and I will finish it. That is why we have
to see what surplus we shall be able to
generate, but I do feel that they are giving the
same concessions for the commodities and
manufactured goods. I think that is not the
correct stand. There should be some
weightage for the manufactured oods. We are
able to employ more labour here. They are go-
ing to export raw materials, finished goods.
That is what is going on now. This is my
information. May be, my information is
wrong. When the commodity prices are very,
very sensitive, you should see that they do not
increase further. We have the experience of
export of oilseeds (Sing dana) because of
which the prices of 'groundnut in the domestic
market went up. Please see that this does not
happen and also see to what extent we can
have some restraint.

As regards the customs duty, I will give
some figures of how the previous
Government had completely shattered it. I
must say something. Let them also  know it;
probably,
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they might not be knowing it, but it is my
duty to place it before the House. As regards
the Central Excise Anti-Evasion drive in the
year 1988-89, when we were in the Govern-
ment, 8,207 such cases were detected and the
amount of evasion found was RA 882 crores.
In 1990, 4,620 cases were detected and the
amount of evasion was Rs. 517.89 crores.
That is What those Who were clashing that
they wanted to bring out black money that
they wanted to stop this kind of evasion, had
done. They did not do anything sincerely; that
is why this situation has arisen.

Now I want to quote the figures of Customs
duty on baggages. In the year 1986, 29.4 lakh
passengers were there and from them Ks. 315
crores of Customs Duty was collected. In the
year 1990, up to November, 32 lakh
passengers were there and' only Rs. 188
crores were collected from them. We have to
see that in spite of the increased number of
passengers why this revenue has gone down
by 50 per cent. What are the reasons foi this?
We have to find out the reasons and we have
to properly investigate them and see that that
revenue which is due to the Government is
also collected I can't answer here why is has
happened.

As regards the Excise Duty Collec tion, in
1989-90 the same thing had happened. The
estimated amount was Rs. 22,602 crores, but
the actual amount collected was Rs. 22,196
crores. On all the fronts, whether it is Income
Tax, Corporate Tax or Customs Duty, they
were not able to deliver any goods; that is
why the deficit was more and now that has
*been handed over to you. Please improve it
now and see that the common men are not put
to any further difficulties and they are given
some kind of. relief. I hope the Finance
Minister who has an open mind will ponder
over my suggestions.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Shri R. K.
Karanjia. The hon. Member is
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going to deliver his maiden speech...
iinierrapuuns).. .Mathurji, he is going to
deliver his maiden speech though in a Special
Mention he has already participated.

SHRI B. K. KARANIJIA (Nomina ted).
Hon. Chairman, hon. Members, I welcome the
Finance Bill as a mini-revolution provided
one or two con-. cations,—imperative
conditons, are observed. If properly handled in
its larger and all-embracing dimension of an
outright, wholesale system cnaxige—i mean
an outright, wholesale system change—it
could be thft small beginning of the
resurrection of the nation from a dead and
dying order. On the other hand, if distortei-or
scuttled it could lead to a tragedy of the kind
that the Soviet Union is oday experiencing.
There is, ot course, a controversy over the
IMP trap with its conditionalities. But since
Mr. Manmohan Singh believes that it is we
who have trapped the IMF into a loan on our
conditionalities, rather than the IMF trapping
us on its conditonalities, I would suspend the
judgement till we see the results.

Meantime, one can only be happy
at the prospect of this so-called tigei
of Indian industry and finance being
released from captivity. [ hope he
will go about the conquest of the
global market in  the  aggressive,
predatory way everybody seems to
expect. Still, I cannot help recount
ing a personal experience of tile
tiger.

In the old days, Indian princes used to take
their British guests out for hunting and, more
often than not the tiger accompanied the royal
train in a cage. He was either recruited from
the local zoo or a circus. When we arrived at a
jungle and perched ourselves on the machans
with pur guns ready to shoot, the tiger was
pushed out of the cage. But the poor animal
had grown so used to his pra tected existence
that he walked out mewed, yawned and
crawled back into it. I sincerely hope that QuUI
tigers released™* from the captivity of
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the licence permit raj will behave in a more
spirited, predatory manner.

The gut issue, as I see it, is not only to
release our economy from captivity but to
firmly secure the new economic policies
against scuttle by a lethal combination of
bureaucrats, politicians and businessmen who
have acquired a corrupt, vetsed interest in the
old system. To overcome this obstacle I would
like to recommend a few imperatives.

First of all, the imperative of social unity
and economic justice. The excuse for a sick
economy based on a rotten system was the
creation of an egalitarian society with all
priority given to health, literacy, employment
and the fight against poverty. These priorities
have been observed only in their breach
during the past 44 years.

2h my opinion, the first priority concerns
land reforms. It is also our biggest default to
the majority rural community. It has been
scuttled in all States except West Bengal
where the liberated peasant has shown his
gratitude for his land by  returning the Left-
Front to power for the fourth lime in
succession. As I do not see any refgrence to
this fundaemntal reform in the new economic
policy I would like to remind the Govern-
ment that this default is the father and
mother of all our failures in the rural sector,
like the so-called panch-yat raj. Coming next
to the imperatives of social equity and
economic justice, here are some facts
and figures collected atrandom. While the
Government costs more than Rs. 1,50,000
crores  annually nearly half of our
countrymen live below the poverty line.
They haven't enough to eat! And the
Government's excuse is that they have no
resources, no money to spare. Naturally. Our
military expenditure is Rs. 16,000 crores; add
to it another Rs. 5,000 crores on police—far
more than on education, health, sanitation
and other priorities combined. The
United Nations
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Human, Development Report of 1990 which
measures the quality of life in different
nations, ranks India 123rd amongst 160
countries of the world, much below Sri Lanka
which ranks 75th. Even Pakistan beats us as
the 120th.

We have 35 million unemployed registered
at employment, exchanges. We claim the
world's largest army of illiterates; 350 million
rising to 500 million by 2000 AD, beating the
record of the rest of the world put together.

Healthwise, we have 10 million TB
patients, almost 15 million lepers and 1.5
million babies dying of water borne diseases
every year. Infant mortality in India is 170
per 1000, while it is as low at 41 China.

All this and more, honourable Chairman
and honourable Members Despite an
excellent industrial base supported by the
world's largest agricultural land expanse,
backed with vast water resources, sunshine
round the year and super-abundance of skilled
labour.

The second imperative is of a national
consensus between all parties on all
controversial issues. This could be an initial
step to Coalitions leading up to national
governments. That is the verdict of the
electorate  which has decreed "hung"
parliaments that have "hanged" two
governments, one after the other, in a short
period Of 18 months.

Thirdly, I would recommend an outright,
wholesale system change. That is what my
speech is all about. The economic revolution
We are contemplating  must be  extended
to cover all aspects—political, social as well
as  economic—of an  outdated and
counterproductive system. You may well
ask; Why? What is so wrong with the
system? Well. I call it a black market
system—of the black market, for the
Mack market, run by the black market. It
has been proved utterly false,
bureaucratic. status-quoist, casteist,
reactionary and wasteful, frozen against
social
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change and corrupt to the bone, because it is
built on vested interests in wrong policies and
actions.

You see the evil brood of its failures
crawling all round the country like snakes and
scorpions. Look at our frustrating relations
with neighbours like China, Pakistan, Bangla-
desh and Sri Lanka. Remember, we liberated
Bangladesh only to be kick ed in our back
side. If our most pre. cious son was butchered
by the LTTE's 'human bomb' remember, we
played no minor role in the fabrication of this
monster. Consider the heavy burden of
maintaining two costly fronts against Pakistan
and China. Can we afford to continue this
enormous waste?

The changes I am suggesting must include
both the form and functions of the
Government, Centre-State relations, our
neighbotirhood policies distortions in our
stand on non-alignment, socialism, even
secularism, above all, the imperatives of
accountability and responsibility besides, of
course, the economic policies al ready under
review. Take Centre State relations as an
example. Our liberal federal Constitution has
been distorted into a unitary dictatorship. This
is the main cause of the upsets, insurgencies
and separatist movements in the States. The
liberalisation of our economic policies must
be followed by greater autonomy for the
States in a genuinely federal system. That is
that only solution I can see for the
insurgencies in Jammu and Kashmir, the
Punjab, Assam and other places all over the
country. I would urge the Government and
Parliament to read the writing on the walls of
the Kremlin before H is too late. In my
humble opinion, all insurgencies in Kashmir,
the Punjab, Assam, whatever, wherever, can
be resolved by de-centralisation and de-
volution of power to the States and local
bodies like the Panchayats and Zilla
Parishads.

Finally, we must institute a serious modus
operandi for thinking, evolving, planning and
activising the new policies based on a new
system, may
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be a new Constitution to replace
the present hotchpotch based on the
Government of India Act of

1935

This has to be a high level statutory body, like
a panel of leaders of all parties. In fact, the
new Parliament might onvert itcself into a
consti tuent assembly for this high and
urgeat purpose. Mr. VHce.Chairmajn and
Members, I am not suggesting anything
impossible. I am recom mending the only
possibility of sav ing the new economic
policies from. sabotage by a counter-
productive system. For the past 44 years, we
have been blindly rolled round and round and
up and down in a roller- coaster without any
time or pause to think and find out whether
we aire going in the right or wrong direction
only to discover the very foundation
of our polity—that is, our socio-eco
nomic ideology—blown into a shambles. All
T urge is an intermis sion for some thinking or
may be re-thinking, for what the Americans

call an ‘"agonising re-appraisal”". The
discovery of our economic blunders
all along the roller-coaster side is

just the tip of a Himalayan iceberg of bungles
underneath. I seriously recommend a pause to
consider their awesome consequences and to
take corrective action before it is too late.

SHRI VISHVIIT P. SINGH (Maharashtra)
. Mr. Vice-Chairman, Sir I would like to
congratulate the hon. Member for the
excellent speech ha has made and for the
ideas which he has Put forward. While
congratulating the hon Member, I would like
to appeal to my own party Members and the
hon. Members of the Opposition not to take
any objection to certain things which the hon.
Member has said... (Interruption) .. .I am just
anticipating... (Interruptions)...

SHRI KAMAL MORARKA: This shows
that he has some objection... (Interruptions)

SHRI VISHVIJIT P. SINGH; I appreciate
the sincerity I am just cautioning..
.(Interruptions)...

SHRI R. K. KARANIJIA: Sir, all through
my life I have welcomed objections and I
will continue to wel-
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I have legs to stand upon.

SHRI KAMAL MORARKA (Rajasthan):
Sir, I am glad that the Finance Minister is here
today when j am making my submission on th,
Finance Bill. When I was speaking on the
Budget, unfortunately, i did not have the
honour of his hearing it in person. And
unfortunately when he replied to the Budget
debate, I was not present. I do not want to
waste the time of the House again in going
over what I said in my Budget speech. But,
before I begin my submission on what I have
to say on the Finance Bill, I must express my
deep anguish at one part Of the Finance
Minister's reply to the Budget debate. I had
said in my speech that we have a non-political
person as the Finance Minister. This is a
statement of fact. I thought it was a
compliment. I said, it was a coincidence that
only twice the country has had devaluation end
at both the instances, there was a non-political
person as the Finance Minister. That is what |
said. But I see from the record, I read in the
press that the Finance Minister apparently
thought that I have said something unpleasant.
And he had the occasion to say in his speech
that he is a non-political person and he Would
not like to practise the type of politics that
many of us did. And he used various phrases,
the most chartiable word I can use for that is
innuendoes. But I did say in my speech that it
appears from the time that he took over as the
Finance Miniser and by the time he delivered
his Budget speech, he has made great strides in
politics. I have to add forcefully that in the last
seven weeks that I. have seen him functioning,
it appears, that not only he has picked up
polities in the way he replied to my Budget
speech, instead Of replying to my points, he
has done exactly what a typical politicians
docs; when you do not have arguments to
answer, you take the help of innuendoes. I am
realty sorry that the worst trait of politicians
he. wants to pick upfirst. In
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three years, I have tried my vest never to cast
aspersions or pasa value judgments on
colleagues. And I would expect that, at least
from this Finance Minister, for whom I have
great personal regard. I may differ on the
policies that he has pursued. I strongly feel
that many of the things that this Government
is doing will lead us to economic disaster. But
that is an objective assessment.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): If I had said any
words unintentionally casting any aspersions
on his character, ability and integrity, I seek
his forgiveness. That was not my intention.

SHRI KAMAL MORARKA: Thank you
so much.
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SHRI KAMAL MORARKA: Sir, at the
outset, I must say that the biggest problem
facing the country, which is under discussion,
is the balance of payment problem. And most
of the policies that this Government has
announced are pur-portediy to help solve that
problem. Sir, i feel that the balance of pay-
ments in the long term, can be solved only by
a favourable balance Of trade. Over the last
ten years, we have had an increasing deficit in
the balance of trade and that is why the
balance of payment position is bad. Sir, we
have the figures given by the Reserve Bank of
India. And now we have the figures given by
an Internationa] body, the Organisation for
Economic Co-operation and Development
(OECD), which carried out a study on the debt
of various countries. Sir, on an objective ana-
lysis, it is very clear that 1987 was the
watershed year for the Indian debt to go out of
control. The figures are very clear. In 1986,
the total short-term debt by the Government of
India was 2.9 billion dollars. In 1987, it went
upto 4.9 billion dollars. We increased our
short-term debt by 2 billion dollars in one
year—1987. I am surprised that my friend,
M1
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to believe that everything was hanky-dory
between 198a and 1989, when their
Government was in power, and the economy
started drifting alter the National i'ront
Government took over and later on when
our Government came to power. Sir, if it is
only a question of polemics or political
argument, 1 have nothing to say. But if the
hon. Member seriously believes it to be an
economic analysis and if this Government
seriously believes that what has happened
between 1985 and 1989 was good for 'the
country, then Sir, we are in serious problems.
We must understand that what we have to re-
verse is what happened between 1985 and
1989.  Between 1985 and 1989 the country
might have developed. There might have been
good development. But two things that have
happened between 1985 and 1989 definitely
need to be reversed. One is, we  have
obviously taken loans, short-term loans,
for long-term purposes. A lot of Indian
companies do that.  They also be sick and
step into BIFR. debat economy cannot go
to that. we are in a soup precisely because
you have taken short-term loans to Vse it for
long-term purposes. All tnat is required is
to objectively discuss it. It is no use blaming
who cid it or why he did it.  The question is;,
it has been done. Itis  the country's debt.
What is the best way ti» organize this debt into
long-terr.i? I', is short-term again. Taking
an IPM loan and repaying this debt is a good
strategy in the sense that  the IMF loan will
be along-term loan tut the debt will have to
be repaid by generating your own surplus.

So, we come back again to export-iinport
deficit or surpluses. Nobody siould be under
the impression that t'\e IMF loan can solve
our problems. If the problem of the country is
that we have taken too much loan, the
Solution cannot be to take more loans. I
should be apparent to everybody. Put if the
IMF loan is essential today, let us use it to
extinguish this short-term debt. Let us bring
this shorttorrm debt back to manageable
pro-
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portions. Otherwise, we will not be utile to
run this economy on an even keel.

Sir, talking about the import-export
surpluses, Eximscrip is a welcome move. It
could have been done five years ago. If five
years ago we had a link between import and
export, we would not have come to this
situation today. I would request the hon. Fin-
ance Minister to use his clout to see that non-
oil export-import balance should generate a
minimum surplus as fixed by him. And that
can be easily done by monitoring the Exim-
serip ratio. As you know, in India those who
are in exports today are having as bonanza.
They want this to be increased from 30 per
cent to 40 per cent. Knowing my friends—I
am also from the background of trade and
industry—they will come and give all sorts of
stories and want to bring it to 50 per cent or
more. No. "We should have a very tight
control over the export-import situation and
the non-oil trade balance should be fixed by
the Finance Ministry and ensured.

Then tile question comes of oil imports.
Whatever surplus is available in the non-oil
import-export, other than that whatever is the
deficit is the real problem of the country. And,
Sir, I would again reqeust the Finance
Minister. Oil is a subject under the Petroleum
Minister. The most unfortunate thing is that
over the last four or five years in the country
the indigenous oil output is noc going up. On
the contrary, it is going down. Now, oil will
always ba required in the long run. So instead
of giving into the IMF or the World Bank, let
us have the US oil companies coming and
exploring oil and at least let us guarantee that
in 'the next five or six years we will have
another 10 million tonnes of oil of our own.

Sir. the second point is about the fiscal
imbalance. Though the Finance Minister is
trying to stick to 6.5 per cent of the GDP, as
Mr. Yashwant Sinha had announced in Feb.
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ruary, and if he finds it difficult because of his
fertilizers  subsidy—all my sympathies are
with him for this—but unfortunately agam we
are taking to soft option. There is ab.
solutely no  effort to cut down Gov. eminent
expenditure. We are only talking of retaining
the fiscal deficit to 6.9 per cent by other
methods, by selling public sector shares, by
corporate taxation, which is  welcome, but

not by cutting Government expenditure.
Government  expenditure, even to the
layman, is absolutely wateiui and has gone

out of all proportions. Take Police, for
instance, security to VIPs. There Me. SO many
obsolete projects being run by various
Ministries which, serve no useful purpose. But
I  understand that the Finance Minister
would find it very difficult, because every
Ministry will come and say: We cannot cut it
because this is essential and they will give
reasons for everything. This is where the
surgeon's knife should be converted jnto the
butcher's knife. And it should ruthlessly cut
down the expenditure over the next three
months. Before the discussion on the next
Budget begins, there should be a serious effort
to cut down wasteful Government expenditure.
We are a poor country. We must learn to
live within our means. The Government
should set the pace. Today the com. mon
man's impression is that the Ministers and the
politicians are living like a lord. This is a very
bad impression even for the socio-economic
conditions of our country to which I will come
in afew minutes. But purely on economic
ground there is no justification.

Government expenditure should be cut at
least by one thousand crores. It should be cut
mercilessly and ruth. lessly. And nothing is
going to happen. There are projects which
never materialise, they are not going to
materialise. It may be giving employment to a
few people. Please cut it off.
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Then I come to the defence expenditure.
Defence is the holy cow. At one time when
the Congress party was in the opposition, they
started saying that if you out defence ex-
penditure, you are against the security of India.
Sir, it is not so. Within the Dei ence Ministry
there is a lot of wasteful expenditure. After
all th_e Defence Ministry is a part of the rest of
the country. These people have not come
from abroad as a special case. They rave
got the same psychology as the rest of us.
Moreover because they are not scrutinised, and
they arj treated as special. ~ There is mere a
tendency of waste. Whatever is required for the
army, air force, navy, equipment, lor
morale oi t'ne officers, that should be ensured
but there is a lot of civilian expenditure within
the  Defence  Ministry. The Defence
Ministry is spending a lot of money, lot
of wasteful expenditure which can be easily
controlled. We have seen in the Iran-Iraq
war, a modern warfare. It is not a question
of the number of men, they require, it is the
type of equipment and strategy. We are
spreading too thin. We have a very large
army. Probably in modern times. I am not
saying you reduce the army, but certainly you
can put a curb on increasing the army. What
you need is good quality equipment. You
need modern weapons.

Again I come to a very sensitive subject. In
baying armaments there should be no politics.
If you are buying armaments you must buy
the most armaments which are suitable to the
arm/. There is no use trying to saddle tnem
with armaments which they cannot use, when,
God forbid, the need may arise. So far defence
again tho.re is a need. There was a committee
under Mr. Arun Singh set up by Prim;
Minister V. P. Singh. I don't know what has
happened to the report. But I am sure Mr.
Arun Singh being what he is, h, must have
made some useful suggestions. If defence
expenditure can be curbed, all efforts should
b, made to do that.
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The third thing is for augmentin : income
and correcting fiscal balance Everybody
agrees that wblic sector is not doing well.
Sir, public sector unfortunately has been
elubbed as if it is one company. It has about
270 to 280 companies. I don't agree with either
view. I don't agree that public sector is a holy
cow. If ti makes losses you go on tolerating it,
because it is good socialism. It is bad
socialism. / don't agree with the viewpoint that
if you privatise it, it earns better. In India in the
functioning of the public sector and the private
sector, the empirical data suggests that there
is not much to pick and choose. It is the
sector that counts. The oil sector, petro-
chemical sector, electronics sector
selectively are doing  well, whether they
are in the public sector or in th eprivte stctor.
IDPL is doing equally well compared to pri-
vate sector companies. Where there is
sickness, there 1is sickness. The textile
sector is sick. The public sector textile is also
sick. The  private sector is sick. In fact the
public sector textile has grown out of the pri-
vate sick sector. So, the ownership by itself
cannot guarantee or cannot affect the
functioning of the unit. It is the management, it
is the market condition and management
of the unit. It is totally irrelevant who owns it.
Here I want to add originally the public sector
in India was  in key areas of economy like
oil, steel, shipping, defence, atomic energy.

Sir, in 1970s when Mrs. Indira
Gandhi came to power with the
Garibi Hatao programme, there were

two shifts. One was the public sec
tor should enter the consumer

industry. Because that was , profit
able industry, why should private sec
tor make profits? The public sector
should also make profits. So, Govern
ment entered into that area. ITDC
hotels were expanded, Modern
bakeries  making bread and  soft-

drinks. Then the
to trade, State
MMTC etc.

Government  went
Trading Corporations

[18 SEP. 1991]
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All this is post-70 development. Then
there is also the takeovtrs, that whatever is sick
in the private sector, you will take over. In the
textile sector, you have taken over 120 sick
units; then So many engineering unite in
Calcutta—I don't name them—have oeen
taken over, which were made sick by the
erstwhile foreign com panies and other Indian
companies in the country, Now, if we have
come fo the conclusion that it iS not pos
sible to run such an unwieldy public sector, my
first submission to the Fin ance Minister is
that he must shed ONGC or the Steel
Authority or the- Indian Oil, which is very easy
to pri vatise because they are making money

and anybody can get up and say ho
will run it. So, shed the excess bag
gage of these units. Then about the
sick textile mills, auction them out.
Taxpayers' money need not be paid
to them to suffer losses  on these
undertakings. Not that all the 120
mills are not required; you ask NTC
which are the mills which can be

made viable during the next 2 or 3
years; they are not more than 40. For
the remaining 80, please auction them
out and sell them at whatever the
price they fetch, even on one rupee.
But from the next day, it is the lia
bility of the private entrepreneur to
run it. We have got entrepreneurs in
India compared to other developing
countries, like Nigeria etc. where they
nave even to get entrepreneurs from
outside. India is a country which is
well-placed  in  entrepreneurship.  That
is one thing in this country. Even
take a cobbler on the street. You go
to him and after three visits you will
find he has made some gadets to
make his job easier. Technology development
is very natural in this country; may not be hi-
tech; but people develop their own. So, if this
way these mills are handed over, somebody
will run them and run them reasonably
profitably. May be he cannot employ all the
labour. That brings me to the next point.

With all this industrial policy that you have
announced, private sector
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is saying about the exit policy. What does this
exit policy mean? If we are going to put 500
thousand  workers out of employment, it will
create  a socio-economic  unrest  which
this Government  will not  be able to
tolerate. Please don't do it; don't be under the
impression whatever your partymen or your
supporters may tell you; please take my word
forit; Imean well for the Government; please
don't start a socio-economic  unrest in the
Organised labour as you will not be able to
withstand it. The present policy is good
enough.  There is the BIFR which itself is a
good exit mechanism. They examine a
project and whenever they find that labour has
to be reduced, they call  the labour
union, and my knowledge is —and I don't
think I am wrong— most of the labour
unions  are cooperating in the rationalisation
programme. So, there, is the exit policy
already What probably the industrialists want
is the blanket exist policy that they may just
close down the unit and put 3000 workers
out of employment. In a welfare State—and I
don't know whether it is a Socialist State; it
is a Welfare = State—like India," it is totally
out of question. We should not even think
of allowing the so-called exit policy; it should
be banned. Government should not even
use such words. You can't think of putting
lakhs of people out of employment. But if
the excess baggage of the public sector is
unloaded and selectively you get out of the
consumer industry, I am sure, core sector
can be well run by public sector. We
have good sets Of managers in the public
sector. Given proper authority and
autonomy, where Government should be
like the owner, like in private sector, they
should' show better results. After all, private
big houses also employ managers to run their
companies; it is not the family members of
those houses who run them. They remain
only the owners. They appoint managers; give
them proper authority and responsibility and
proper remuneration
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and they get results. Government should do
the same. I see no reason why Government
companies cannot be run as well provided
proper work culture is developed. Dr. Vikram
Sarabhai—I pay my tributes to him; he is no
more; he died 20 years ago— made a study on
control and management of public sector
undertakings. It was a very valid document in
which he aluncited how public sector
management can be made autonomous while
control can be retained by the Government.
Control and management are two different
things. Unfortunately, in our system, the
Government itself starts managing, or
interferring in day-to-day activities and it
becomes an alibi for the manager. When he
cannot perform he says what can he do; it is
the Government which directs. It is the work
culture that counts. Business is business. It has
to be run like business. Profit will go to the
owner's i.e. the Government, as happens in
the private sector.

My final point is on
taxation and banking. I have nothing much to
say on the tax proposals which the Finance
Minister has brought. In fact, I feel that this
must be only an ad hoc taxa-4.00 P.M. tion.
He has set up a committee, the composition of
which gives me great confidence because that
committee is supposed to propose taxation
reforms. I do. not know what the committee
will do. I will just give a few suggestions. For
instance, if you take the expenditure tax,
which Shri Jagesh Desai criticised, apart from
the logic whether airconditioned restaurants
should be taxed or not, I feel that with the
present tax system, it is not possible for you to
administer the collection of taxes at so many
points. The entire system has become corrupt.
, I may be pardoned for saying this. I am not
passing judgement against anybody. But the
fact is that, in the system as it exists today,
unless the points of collection are reduced,
you
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will find it difficult. At the same time, you
will have to widen your tax base. The correct
method is to go in for presumptive taxation.
Even small restaurants laundries, eating
houses, even panwallas, all of them have their
income beyond the exemption limit. My
friends keep on asking for an increase in the
exemption limit, which you are not increasing.
Who is paying this tax on income beyond Rs.
18,000? Except the salaried class—pardon me
for saying this— no self-employed man is
honestly paying his tax. So ultimately, the
crushing burden falls on the salaried man.
Inflation affects only the salaried man. The
person who is self-employed manages his
affairs in a manner that he does not need to
pay tax. So, the corec answer is, you must put
presumptive taxation on self-employed
people. Every person who is self-employed
must pay tax. It may be Rs. 500 every year. It
may be a flat rate. The previous Finance
Ministers have done it in some cases like
timber, liquor, etc. In a very small area, there
is presumptive taxation. This principle needs
to be multiplied. All the small business people
must pay a fixed tax irrespective of their
income, because you will never be able to
monitor their income.

On the banking side, I must congratulate
the Finance Minister. Some of the actions he
has taken really create confidence in the
honest man. If a bank's Chairman's
performance has been bad, he should be
sacked; he should certainly not be given ex-
tension and should certainly not be put in a
bigger bank. In our system, lots of pressures
are there. We are all familiar with those kinds
of pressures, I think, the Fiance Minister
should be firm. Please clean the banking
system The State Bank of Tndia is the premier
banking institution of this country among all
the banks and institutions that we have. Still it
stands different as a bank which has at least
50 to 100 officers, at a given time, who are
competent
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to run a bank it self.. It is surprising that the
last two or three Government; thought it fit to
appoint as Chairman of the State Bank a
person from outside the .State Bank. At the
same time, for other banks. State Bank
officers are sent as Chairmen. It is an irony. It
happens due to various pressures which I need
not explain here. So. what is required is that
the State Bank of India, since that is the best
we have at the moment, should be utilised as,
a premier institution. Choose the people from
that. The Finance Minister has himself been a
bureacraut for more years than I can
remember. He can choose a competent person.
Please send them to different banks as CMDs.
It is not possible to eliminate corruption.
Please make a start. Please give a signal to the
small creditors, small depositors and the small
persons who deal-with the bank,, that the bank
means business. The Committee that has been
set up under Mr. Narasimh-an, what is it for? I
do know what kind of instructions he has
given. Restructuring, in India, is not easy.
Even in regard to the seven subsidiaries of the
State Bank of India, how many times have I
asked for their merger into one bank or two
banks? But it is not oossible to do it. I do not
know whether all the nationalised banks will
merge into three or four banks. And I don't
know what the Committee will suggest in the
first, place. But please make an effort to see
that competent people are put in the correct
place and that can be easily done. You do rot
need any committer or anybody for advice.
The Finance Minister himself can do this.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Please
conclude.

SHRI KAMAL MORARKA: I am
finishing with just two suggestions. One is on
the wealth tax. There is a lot of discussion.
Prof. Kaldor came to India. and he had given
a report on which the whole- taxation struc-
ture is working today. Wealth-tax
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was not meant as a tax for revenue.
It was meant to cross-check if a man
has evaded tax over the years. His
idea was, if you have to show the
assets and liabilities year after year
for wealth tax, the Income-tax offi
cers can see whether that person is
not adding too much wealth on which
he has not paid tax. Sir, over the
years, as it wusually happens in a
deficit economy, it has become a
source of revenue. When it becomes
a source of revenue, it becomes a
source of tax evasion. Now, there is
some reduction in the wealth-tax. I
think, in a progressive taxation a
signal should be sent. There should be a
differential ~ wealth-tax. =~ Wealth  which
generates income should be exempt from tax.
Wealth which does not generate income
should be subjected to wealth-tax. There
should be a signal sent. Those who hold
jewellery, hold gold, hold cash, should be
taxed, because they are just keeping it and it
has no relation with the economic activity of
the country. But people who are investing
money in business, in shares, depositing it in
banks, etc., are getting income from this and it
is taxed. Therefore, you should not tax them
again. You should exemption them from
wealth-tax. Of course, thgy will have to All in
the necessary form for the purpose of cross-
checking. But wealth-tax on all income-
bearing investments should be totally abolish-
ed. This will be a proper signal, this will be a
correct signal, to the taxpayers, and the money
-will be chan-nalised into investment and
produc-tion, which is the aim of this whole, -
exercise. (Interruptions)

SHRI JAGESH DESAIL: You can give
some relief in respect of the shares, bank
deposits, etc.

SHKI KAMAL MORARKA: The time has
come. There are many points made by
Jageshji which I wanted to touch upon, like
GDP, etc. There is a big shift in the GDP to
the services sector without any corresponding
in-
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[ crease in employment. This kind of GDP
growth is a phoney growth and we should
not be misled by it. There is no time to deal
with the other points. Maybe, On some other
occasion, I can do so. Thank you very much,
Sir, for bearing with me, I hope the Finance
Minister will consider the points made by
me.

DR. YELAMANCHILI SIVAIL
(Andhra  Pradesh): Sir, there is a
difference between Part A and Part
B of the Budget presented by the
Finance Minister. The objectives
contained in Part A of the Budget
are well-directed and. to some ex
tent, Members from both sides, cut
ting across party lines, have support
ed them. But what about Part B? I
donot know  whether, wittingly
or unwittingly, the learned ~ Finance Minister
has fallen into the trap of the draftsmanship
of the bureaucrats.

SHRI KAMAL MORARKA: He was
himself a bureaucrat.

DR. YELAMANCHILI SIVAIJI: That is
why I say this. Sir, the Finance Minister,
during the last three-four days, has been
reiterating his stand that in the coming month
and a half, the prices are going to come
down. It is self-contradicttiry. For the prices
to fall by the middle of next month, we have
to import edible oils, fertiliser and other
things. At the same time, we are having the
balance of payments crisis. Eeven according
to the annual report of the Reserve Bank of
India, the balance of payments position is to
the tune of Rs. 15,000 crores. It is contrary to
the assertion Pf the Minister that it is less
than Rs. 10,000 crores. It does not stand to
scrutiny.

Now about exim scrip. It has been
mentioned by Mr. Kamal Morarka. I may
not subscribe to the view of Mr. Kamal
Morarka. What I feel is that it is not a
democratic move. It is a capitalistic move.
Now, the exim scrip is given. It goes in the
market. The Government has no control over
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the dollar in the market, what it buys, how it
goes and how it generates black money.
Fortunately, or. unfortunately, the Finance
Minister has recently exempted the premium
on the exiwi scrip from the purview of
income-tax. I can understand if you give relief
to the manufacturer. Some product is
manufactured and it is exported. On it, you
give some kind of a relief, you give this exim
scrip to the manufacturer. This I can
understand. This is one aspect. But if raw
material like raw cotton or raw jute is
exported, there is no point in allowing the
benefit of exim scrip only to the trader. There
is no free processing involved in exporting
the same. Just the trader collects it from the
grower, packs it and exports the same. There
is no value addition in that export. If at all the
only job the exporter can do, it is that he can
sopil the traditional market in the
international arena.

Day in and day out, recently about
] and half months back, there was a
news item in the 'Hindu' that our con.
signments were held up in U.S. ports
for want of proper quality control.
Many a time even our tobicco that is
exported ty China is different in
quality, there is no quality control. The
Agmark department in our country is so cheap
that it car issue any certificate for just Rs. 101 .
Also this Agmark certificate (does not have
any value in the international market, thereby
our demand for tobacco in China has gone
down from 38,000 tons to nil. So, I would
suggest that whenever raw material is
exported, the benefit should percolate to the
lower level, to the grower. It may not be
possible for the growers to utilise the benefit
directly, but the mighty Government of India
is having its own Commodity Boards, like
Tobacco Board, Coffee Board, Tea Bourd,
Spices and so on. Let these Comm dity 3oard
organise and they cm actuate that the benefits
of the exim scrip could go the grower in the
form of importing quality fertilisers, pestici-
des or power tillers etc. They could
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be imported in our country at a low cost and
distributed on pro rata basis total production
of the concerned

in the growers who contribute to the
connadity.

Then, Sir, we expected that the hon.
Finance Minister, while responding in the
other  House, would make  certain
announcements with regard to certain reliefs,
but surprisingly there was no such
announcement except reducing tax on hors,
races. I do not know what prompted the
Government to reduce 'he tax component on
horse races. We expected that at least the
sermption limit on income-tax may go up to
Rs. 50,000. The present exemption limit of
Rs. 18,000 was incorporated in the year 1985.
Looking at the present inflationary trends, it
would suffice if it is raised to Rs. 50,000.

Sir, similar is the position with regard to
expenditure tax. In the form of expenditure tax
the Government proposes to collect more than
Rs. 160 crores per annum from the eatables of
restaurants. In the earlier Finance Bill, when it
was presented on 24th July, four conditions
were laid down. riie four things were, air
conditoning separate cloak rooms, telephone
and deep freezer. Out of these four if a
restaurant had any two, it attracted payment of
tax. But the Minister is good enough to reduce
it to only one condition of airconditioning.
This way, he has made it still harsher. If there
is an airconditioner, it will attract payment of
tax. If an idli or coffee is taken in a small
airconditioner hotel, it will cost 60 to 70 paise
more hereafter. It is also a fact that in several
States in these days ther are power shortages
and power cuts. At several States in these days
there are power shortages and power cuts. At
several places there have been power shut-
down? for nearly six to seven months in a
year. Or. in the remaining part, for another
two, three months the air-conditioner may not
function. Under these circumstances, what
mechanism does the Government propose to
evolve to see that the revenue is properly
colletced and the collected re-
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with the Government? And when the
airconditoner is not functioning or when
power shutdowns are there, like in the cinema
theatres, how does the Government propose to
exempt them from this tax? Sir, much was
discussed and much was talked about the
fertilizer prices but no mechanism has been
evolved so far about the pricing policy. A dual
pricing policy has been introduced.. (Tme-bell
rings)...So, 1 would like to suggest to the
Government that the dual pricing on fertilizers
and the hike in fertilizer prices be withdrawn.

With these words, Sir, I thank you.

SHRI SHIV PRATAP MISHRA
(Uttar Pradesh); Honourable Vice-
Chairman, Sir, I am really grateful

to you for allowing me to speak on
the Finance Bill which is brought to
this House by Dr. Manmohan Singh.
He presented the budget when the
country was facing an extreme finan
cial crisis. I feel that he brought this
Bill also amidst an unprecedented fin
ancial crisis which the country was
facing. It is not a mere hypothesis but
a.substantial truth because from 1985
to 1989 India's debt was round about
Rs. 25,000 crores. After 1989 it shot
up to more than Rs. 69,000 crores and
in 1990 it touched more than Rs.
81,000 crores. So there was no money even to
pay the interest on the debt which we had.

I can say that there was not only
a finanical crisis but at that time we
had a social crisis also. There ware
also social problems which the coun
try was facing. 1 cannot forget the
ghasttly scene at Gajraula in Uttar
Pradesh where some nuns were raped
T cannot overlook the incident of
Bahraich where Muslims were massacred
and, at the same time, T cannot also forget the
episode at Ayodhya where Hindus were
slaughtered.

While criticizing the financial situa
tion in the country, some of my colle
agues in the Opposition have stated
that the. Finance  Minister has
sent gold.out of this country and has devalued
the rupee. Sir, here [ want
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to toll you that sending gold out of this
country was inaugurated by the Janata
Government in 1977—by Shri Morarji Desai
and Shri H. M. Patel Later on, Sir, the
financial position of the country deteriorated
and it brought the economy in crisis.

SHRIMATI KAMLA SINHA
(Bihar): This is wrong.
SHRI SHIV PRATAP MISHRA:
Why?

SHRIMATI KAMLA SINHA; Because
you are stating a wrong fact... (Interruptions)

SHRI VITHALBHAI M. PATEL
(Gujarat): You don't know... (Interruptions) .

SHRI SHIV PRATAP MISHRA: How do
you know?... (Interruptions) ...
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SHRI SHIV PRATAP MISHRA: Sir, when
Dr. Saheb took over as the Finance Minister of
India, we had foreign exchange reserves of Rs.
2,500 crores. That was sufficient for payment
for our import bill for 15 days only. So, in this
situation he became the Finance Minister. I
can certainly say that to bridge the gulf
between exports of about Rs. 32,000 crores
and imports of about Rs. 43,000 crores, the
hon. Finance Minister brought two siicessive
doeses of devaluation which was necejtaary
and which was accep-
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ted by world economists, the decanal-isation
of items of import and introduction of the
exim scrips. I am certainly sure that the
exports of India will be ecrtainly promoted
and that by that we will earn more foreign
exchange. So, that was the time.

Mr. Karanjia has made a compari
son and he has mentioned about a
tiger. So, I recall a story of the Chin
ese philosopher, Confucius. Much be
fore the second 'opium' war in China,
he has narrated there was an unprece
dented financial crisis which was fac
ed by China. So, he was walking
through a jungle. He met a woman
who was weeping there. He asked,
*Why are you here in the jungle,
and why are you weeping, old lady?
She said, 'A tiger has eaten my
father-in-law. The tiger has eaten my husband
and my only son.'" He asked, 'Why are you
here then? She said, 'An oppressive
government is fiercer than a tiger' So, I am
here living in this jungle.'

Our country was on the brink of fii-ancial
collapse. By whatever measures he has
brought, certainly I can say after perusal of the
Budget that certain things seems to have been
achieved by the Finance Bill. This Bill has
created more massive and more collo-sal
productve forces than what all the preceding
generations put together have done, like
subjecting nature's forces to man, Machinery,
application of chemistry to industry and
agriculture, steam navigation, railways, elec-
tric telegraph, cleaning the whole continent
for cultivation, canalisation of rivers, whole
population conjured out of ground, provsion
for drinking water, education and other such
productive forces can be stirred and sti-
mulated by financial resources, the provision
for which has been made by Dr. Manmohan
Singhji.

So, I can certainly say that in our country
53 per cent of the population is below the
poverty line, and there is scarcity of
employment. So, I can certainly say that Plato,
the Greek philosopher compared the "polis" or
the state with a person's body. If a
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finger is wounded then the whole body is
pained. So, if a section of our country is not
getting employment there should be more
provision, made by the Finance Minister.

I told you about the readjustment
of the value of money, the export po
licy and the new industrial policy
free from any legal taboos and
restrictions making provision for influx and
inflow of more foreign exhcange into our
country. The provision is that any NRI can
put an industry in our country and can have
more than 51 per cent shares. So, at this
critcal time we can certainly get more foreign
exchange in our country. But, at the same
time, we should be aware of this.

Again 1 am narrrating the history
of 1960 of China which is our neigh
bouring country which has got a
bigger population than that of ours.
In China, after the second opium
war, after 1860, the Manchu Dynasty
was put to an end. At that time Mr.
H. Feng, who was the ruler, was
thrown out. After that his wife,
became the Dowager Empress, also
kept the financial status quo and dis
cipline. So, by not adopting the
changes in the country, she herself

was changed. Then Kuang became
the King. He invited Japan and:
Britain for the development in

China. Later on they grabbed the au
tonomy of China and there was a
civil war. That was called the "con
flict of East and West". Later on
with negotiations that was freed. So,
if we are inviting the NRIs or
multi-nationals to  our  country to
generate more foreign  exchange, I
would certainly ask the Finance Min
ister to carefully consider the future.
Without considering it there can be
no peace in the country. Most of "he
people are saying that the subsidies
on fertilisers must be waved, but I
would say he has done much good to
the agriculturists because there is no
tax on agricultural tools and diesel
has been kept free from levy. At the
same time [ would certainly say
that in the beginning he had imp
osed alevy of 40 per cent, but in
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Bill he has made it 30 per cent on fertilizer.
Small farmers have been exempted from the
levy on fertilisers, but the big farmers will be
certainly subjected to this 30 per cent levy.
Fertiliser is the main cause for the growth of
agricultural products and without grain no
living being can live, as it is said in The
Geeta:

“aragaalcy qif0 araaswa,
TARETA T GAIHE FAGAEA=
All the living beings subsist
on foodgrains which is created by
rain. Rain is created by sacrifice and
sacrifice is created by good policy.
If Dr. Manmohan Singh takes a little
pain and can raise the levy on other
luxury items like motor cars and
fares on planes and other things and
Waives the levy on fertilisers, sugar
and cooking gas to the extent of
Rs. 7,000 crores, and their prices are brought
down, he will be appreciated very much. If he
tells industrialists to keep their financial
disciplines, he will certainly be appreciated. If
the hon. Finance Minister in his Finance Bill
wants to implement the family planning
programme and says that without fertiliser
there will be no grain; and if there is no grain,
people will have to live on water, though he
will have to make a provision for drinking
water, he can say you can live on water. But if
you die ther is no threat to increase in
population. Here I would recall the couplet of
my friend Mirza Islam Beg Changezi;

“stere aY wea wrfaa, 7t @ A wmfyT
3 gt FE-fzar, & giv oE-Aifaar,
ager fwgdl 51 w8, AgwT ST g’
He said if there is scarcity of
food, people will die and there
will be no population problem.
So, Doctor Sahib, if by raising levy
en luxurious items you can reduce
the levy on fertilisers as you have
made diesel free from levy, you will
be certainly appreciated. I am cer
tainly thankful to you because by
dedicating this Budget to Shri Rajiv
Gandhi, our departed leader, you
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have fulfilled all the promises of the election
manifesto, including the in-trodutcion of
Panchayati Raj. I would certainly like to say
that you should adopt utrong measures to
bring down the priecs. If that is not done there
will be upheavel in the country. Because of
the wrong policies pursued by our
predecessors, they have created sufferings to
the people. You should not follow their foot-
steps. As Chanakya has told:

gETs HA, gAeT qd an: wd’,”

By this policy, suppose you bring down the
prices and bring prosperity to the people of
this country, I will be certainly thankful to

you. With this hope I support the Bill. Thank
you very much.

The next speaker is Mr. J. S. Raju.

*SHRI J. S. RAJU (Tamil Nadu):
Mr. Vice-Chairman, Sir, 1 thank
you for the opportunity given to me
to speak on Finance Bill. Today,
India is facing an acute financial
crisis because of the ever increasing
Government ;expenditure and the
practice of printing currencies to
compensate it. When the new Government
took over, instead of assuring the people to
alleviate their hardships, it told the people to
tighten their belts. There is never dearth of
advice from the ruling party.

[The Vice-Chairman (Shri M. A. Baby)
in the Chair].

Not only this, the Government keeps telling
the people to work more, to put in hard work
as though the people are not working. When
ministers and we politicians travel by train or
bus or car, can see people out in the field
working hard along side the roads. They begin
their work in the wee hours braving the
morning dullness without enough cloth to
cover the body. Even after

speech delivered in Tamil.
*English translation of the original
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being witness to such pathetic spectacle, we
repeat the slogan 'work hard'.

Sir, the worker poses a question.
He asks what employment opportuni
ties this Government have created
after  independence. =~ The  Government
is duty bound to answer this ques
tion. Then alone India can make
progress. According to 1987-88 census
there were about 2.5 crores of
unemployed people all over the country
registered with the Employment Exchanges.
Today this figure is put at 4 crores. Educated
youth who have not registered their names
will be around 1 crore. Uneducated
unemployed people in the rural India will
account for another 5 crores. So, there are
about 10 crores of unemployed people today.
These unfortunate people are ready to work
with the 20 crores of hands they have. But no
Finance Bill ever viewed them with
sympathy. We don't respect even our
scientists. Because of this attitude thousands
of scientists have gone to foreign countries
looking for greener pastures. This kind of
brain-drain is detrimental to the progress of a
nation. Should the Government make use of
their knowledge and expertise, they would not
go. We must learn lesson from our past
atleast.

You came to power after promising to
launch time-bound programme. You also
promised to bring down prices in 100 days.
But what happened? The price of comodities
is going up every day. When the late Mrs.
Indira Gandhi came to power she said,
'Country is in deep troubles. Now only I have
caught the horn of the bull of problems.
Hereafter, development and development
alone will be supreme in my mind'. But now,
I am afraid that you have left the horn caught
by Mrs. Gandhi. This is a genuine doubt
because, your decision to mortgage gold, de-
valuation of rupee and your new fiscal policy
have disappointed every one. Sir, th, same
Mrs. Gandhi later said that she did not have
any magic
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wand to bring down price. But interestingly,
when Mr. Rajiv Gadhi came to power in
1984, he said that price would be brought
down in 100 days. I don't know how he had
come to possess the magic-wand which his
mother did not have. I would like to ask the
Congress Members whether Rajiv Gandhi
gave you that magic-wand or not?

Sir, it has been repeated for times without
number that poverty would be removed. But
what has been done so far? Yes, atleast 'some’
people got rid of their poverty. As a lay man,
as a Common man. I wish to ask one thing.
You tell the people to be hygienic. That is
right. They have to wash their clothes for
which they need atleast a washing soap, Is it
possible for a poor man to buy a soap today?
What is the price of a soap today? I appeal to
the Members and Ministers of Congress to be
conscien tious and find an answer. The price
of a washing soap is so high that common
man cannot afford to buy. Why the price is so
high? Is it made of gold? Or is it made of
diamond? The simple reason ig that you don't
have the mind or the political will to reduce
the price. Even water is scarce for daily use.
This is where India is today.

Mr. Vice-Chairman, Sir, there is no dearth
of schemes and plans in our country. We have
had 8 Five-year plans, 20-point programme,
10-point programme and so on. But what is
the outcome? We have collected a huge
amount of money by way of taxes from the
people, we have borrowed heavily from World
Bank and foreign countries and we have paid
substantial amount of interest on these loans.
But the poor man still bears an emaciated look
with sunken eyes. I can peel off from my
memory what our late leader Peraringnai Anna
once said. Referring the lack of development
he said, 'If the total sum of money expended
by the Government is heaped up in one place,
that will look like mountain Hima-
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layas." Even now we spend huge sum of
money but, the development in proportion is
very little.

In his speech the Editor of Blitz, Mr.
Karanjia said that it is time we had a fresh
look at our policies and programmes. He is
right in saying this because we follow only
beaten track. For example, if this year's
Budget comes to Rs. 100 crores, next year it is
enhanced to Rs. 105 crores or even more. Ali
that the Govenv ment are bothered is about
the figure, the increase in amount. You don't
take into account even the fast receding value
of rupee. This is the fate of the country which
is so rich in natural resources. We have fertile
soil and enough water and yet even; Cauvery
water dispute could not be settled because of
the lack of interest of the centre. Because of
the failure of the centre to renew the
agreement between the two states, the matter
has gone to court. The centre has failed in its
duty because Of which Tamil nadu is the
sufferer. You lack foresight and suffer from
poverty of ideas. This is the reason you are
obsessed with your worn-out policies. A great
Tamil poet Bharathidasan has a dig at this
kind of attitude when he says, 'Force of habit
makes the bullocks go round and rOund the
oil-press'.

Sir, what Dr. Anna said a couple of years
ago holds good even to this day. He said that
centre behaves like the feudal Overlord and
treats the states like glorified municipalities.
This is true even today. This attitude must
change. Centre should consult the states
before formulating fiscal policies. Those in
the centre feel that they are the only genius
gifted with knowledge and vision. It is a
matter of tragedy that the expertise available
in the states is not made use of. I also demand
more financial autonomy to states so that they
are able to meet their requirements because,
people look up to the state Governments for
each and everything and the resources of the
states are limit-
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ed. Therefore, steps should be taken to give
more powers to states to
mobilise resources.

Sir, the nationalised banks in the states
function independent of the respective state
Government.

SHRI M. PALANIYANDI (Tamil Nadu); I
wish to say one thing. There is Planning
Commission, and also Finance Commission.
The states have the right to make their
representation there.

SHRI S. MADHAVAN (Tamil Nadu): But
states don't have the right to levy tax in every
field.

SHRI J. S. RAJU; I thank Shri Palaniyandi
for the explanation he gave. But these are
only on papers We want them to be
implemented. Our Dr. Kalaingnar, while in
the saddle as Chief Minister, asked for power
to states to unearth black-money. But the
centre refused, I ask, what is the reason for
not giving this power to states? Will black
money turn white if unearthed by the states? I
know the reason. It is a weapon solely you
want to possess to threaten the black-money
holders.

Sir, the centre should advise the
nationalised banks to consult the concerned
State Government for taking effective
measures in the fields of agriculture and
industry. The centre keeps telling the states to
observe austerity measure. But the center
won't observe any. This is really an irony.
You breach what you preach. As I say this,
Lenin comes to my mind. When there was
famine in the Soviet Union; Lenin came home
from his office. Finding large quantity of food
in the house, he asked the servant for whom
the food was kept. The servant politely said it
was all for Lenin. The angry Lenin told the
servant to keep for him only as much food as
is available for a common man in the
country.
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Sir, I wish to bring to the notice of the
House, a specific matter. According to press
reports, the Prime Minister and other central
ministers travel by special plane. I can under-
stand the security risk to some of them. So, I
am not against security cover. Yet, in a
situation where crores Of people do not have
even the basic minimum necessities of life like
food and cloth, is it not an unaffordable luxury
to travel by special plane at the cost of public
money? If we talk of austerity, it should be for
all-Simplicity should be observed by those in
power as well. After the death of Lai Bahadur
Shastry, his widdow Mrs. Lalita Shastry was
informed of a proposal to build a huge
monument for Shastry on a sprawling ground.
But the hon'ble lady said, 'My husband led a
simple life all along, therefore, do not waste so
many acres of land to build a monument for
him. Kindly give that land to poor people as
residential plot'. Such was his simplicity. But
it is a pity that the Congress ministers who
claim to belong to that tradition want to lead
luxurious life.

The cut on import and the fall in production
have led to a steep rise tof the price of
essential commodities So, i demand that the
centre should convene a meeting of the Chief
Minister to find ways and means to bring
down the price. Sir, we talk of black money
and the need to unearth it. When I was a
student, I remember to have read in news
papers the approximate amount of black-
money in the country. Now the amount has
swelled to mythic proportions that even the
minister does not know the amount of black-
money. But I know one thing for certain. No
one in India knows how much black-money is
in the country. It is a matter of shame that we
are unable to unearth black-money. Had we
unearthed this huge amount of black-money,
we would not have to go with a begging bowl
to foreign countries. You should have the
political will to do that.
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THE VICE-CHAIRMAN
BABY): Please conclude.

(SHRI M. A.

SHRI J. S. RAJU; Yes, Sir, I am
concluding. Sir, it seems Mandal Commission
Report has been forgotten after the National
Front left the saddle. The new Government is
also maintaining silence over the issue. About
52 per cent people belong to backward class
in India. But only 4.65 per cent of them are in
Central Government job. This is really re
grettable. The officials who do not fill the
reserved posts should be taken to talk. The
Government should bring a legislation to
punish the erring officials. With these words I
conclude.

SHRI RAJNI RANJAN SAHU (Bihar): Mr.
Vice-Chairman, I rise to support the Finance
Bill which is a part of the Budget. At the same
time I would congratulate the hon. Finance
Minister who has given several reliefs in
Direct and Indirect Taxes. All these reliefs are
surely relevant and encouraging to the tax-
payers. I would like to remind the House as
well as the Finance Minister, that every year
the Finance Minister presents the Budget and
gives certain reliefs in taxes and also gives a
direction to the economy according to his own
perception. Sir. amendments in Direct Tax
laws are introduced and they are withdrawn.
This has been practice since last several years.
So far, the tax-structure and the concept of the
Budget envisage to give direction to our eco-
nomic management, but we have seen that the
entire tax-structure is becoming so much
complicated that the tax-payers have to
approach Chartered Accountants. They find
themselves lost in the original Bill as well as
in the Amendments every year. For this I
would like to remind the hon. Finance
Minister and the hon. Minister of State for
Finance. Thakurji. that during the day, of our
beloved Prime Minister. Raiiv Gandhiji —m
when he was also the Minister of Finance —
he understood this
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problem and  constituted two  infor
mal committees—one on direct taxes
and the other on indirect taxes—com
prising of MPs from both the Houses
representing  all  parties to  discuss
and deal with such complications ari
sing out of the Budget and laws
were amended in that year and again
in the next year. Both the commit
tees were headed by eminent persona
lities like Mr. L. K. Jha and other
MPs who had the interest to recons
truct the economy. Both the commit
tees—one on direct taxes and the
other on indirect taxes—submitted
their report after a good deal of
deliberation. But I would like to
know from the hon. Finance Minister
whether he is aware of these reports
or not and what has happened to
these reports; what is the follow-up
atcion on the reports which we have
submitted  during  those  days;  whe
ther it was the duty of the Ministry
to aprise the Members about the
follow-up action. The present Governor of the
RBI was at that time the Finance Secretary
who used to interact with Members. So,
before I come to the Bill I would like to know
from the hon. Finance Minister about the
follow-up action on the recommendations
made by the committees on direct taxes and
indirect taxes.

Sir, the Finance Minister has got a very
difficult task and it appears from the Bill that
the economic situation of the country, as
stated by him also, is very grim. Most of our
colleagues pointed out at that. I compliment
him for he has put in all efforts at his
command to bring credibility to the country
and improve the balance of payments
situation. When I say all efforts it means that
most of the amendments are made keeping in
view restoration of the godwill and the
international obligation. I must again
congratulate him for taking the steps with full
determination to bring back our economy out
of the mess which was created by the previous
two sucessive Governments. As just now
our friends
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have pointed out about  the  debt position
during 1984-85 to 1989 and 1989-90; I do
not want to repeat it. Several questions have
been raised by the other side about the
Budget and this Bill that there is pressure
from the IMF and the World Bank, etc. I don't
want to say that. The steps taken by the
hon. Finance Minister are hundred per cent in
the right direction. He has tried to bring the

economy, as I have said, which was in a
dilapidated condition, on the right line by
and large. There can be difference of

opinion amongst us, but one thing is certain
that the IMF and the World Bank have said
that these steps of the Finance Miniser were
progresive  and they have started showing
their good gesture toawrds us. Our country
has been saved from becoming a country
like Latin America. So there have been
attempts at curtailing expenditure and
mobilising resourecs through direct
taxes. The exchequer will get Rs. 2139 crores
through direct taxes of which Rs. 97 crores
will accrue to the States and Rs. 2042 to the
Centre. Customs duties which have been
slashed in most cases in  keeping with
the new trade policy involve a net revenue loss
of Rs. 510 crores in the current year while
excise will yield an additional revenue of
Rs. 988 crores in the remainng part of  the
year, and the share of the States and the
Centre in this will be Rs. 550 crores
and Rs. 433 crores, respectively. Taking
both direct and indirect taxes into account the
net gain  to the Centre will be Rs. 2005
crores which will leave a budgetary deficit of
Rs. 7700 crores as against Rs. 7200 crores in
1991. With all these new proposals the
revenue deficit of the Centre will be Rs.
13,850 crores as against Rs. 17,585
crores last  year, and the fiscal deficit has
been placed at Rs. 37.700 crores as
against Rs. 43,331 crores.

In the field of direct taxes the Finance
Minister has proposed to raise corporate tax
for widely held companies from 40 to 45 per
cent and a corresponding increase from 45 to
50 per cent has been proposed



173 Special [18 SEP. 1991] Mentions 174

[Shri Rajini Ranjan Sahu]

in the corporate tax for closely held
companies. The existing surcharge of 15 per
cent is to continue.

The  prevailing rates of  import
duty on capital goods for projects
and machinery are generally high.
The honourable Finance Minister has
admitted  that  taxation on  capital
goods have two serious implications.
First, the cost of the project will
shoot up in the light of the new
industrial policy where we have invited the
multinational companies for investment in
India. They will compare with other countries
and when they find there is less investment,
they will go. This imposition of tax on capital
goods should correspond with what obtains in
other countries so that more and more in-
dustries come to India. That is my suggestion
to the honourable Finance Minister to
consider. Revenue should not be the only
criterion and consideration by which taxation
can be justified. The consequences of that
taxation are of greater relevance because the
enterprises which generate that revenue for the
Government will not be able to survive and
the whole of the revenue will eventually
disappear.

There are certain laudable provisions of direct
taxes. Due to the paucity of time I will not go into
those details. But the provision for tax deduction
at source on fixed deposits in banks is going to
very much adversely affect the deposits in banks.
People of the middle income groups, the
agriculturists and other such people, the
pensioners, the widows, who have deposited '
their life's savings in the banks, have started
withdrawing their deposits from the banks. So the
provision of tax deduction at source on fixed de-
posits is not going to bring any revenue to the
exchequer. Rather it is going to affect the bank
deposits of which the honourable Shri Dalbir
Singh is incharge. He will have to account for
why the bank profits have gone down. When
there will be no deposits in the banks, naturally
the

banks' profits will go down. May I
say, the honourable Finance Minister
has shown a partisan attitude bet
ween Rameshwarji and Dalbir Singh
ji, because by making this provision
the deposits in the banks will be with
drawn by the depositors which is a
loss to Dalbir Singhji whereas Thak-
urji's  revenue will increase. I think
it should not happen like that.
Therefore, [ request the honuorbale
Finance Minister to give due cred
ence and consideration to my point
in regard to bank deposits. In fact,
several bank associations have also
given a memorandum to the honour
able Finance Minister that their de
posits and short-term loans will van
ish and the banks will have to face
the consequences. The Voluntary De
posit  Scheme is a  very  good
5.00 .M. scheme to  bring black
money into the mainstream. Out of Rs. 100
that the depositor deposits in the National
Housing Bank, he can withdraw Rs. 60 and
Rs. 40 will be utilised by the Bank for slum
clearance and for building low-cost houses for
the poor. This is a very good scheme O it
would help the poor, but at the same time
there are certain doubts as to how well it
would succeed. In the past too, we had such
disclosure schemes. Bearer bonds were sold to
convert balck money into white and we could
mop up only Rs. 964.24 crores. The schemes
did not work out to the required satisfaction.
Secondly, 60 per cent of the amount deposited
is declared white and the depositor will be
required to pay tax on the 40 per cent.
Paragraph 67 says that, "the provisions of
direct tax laws would, however, apply to the
net deposits after deduction of the special
levy, from the date of the deposit". There
seems to be some ambiguity in the drafting of
the scheme and I would request the hon.
Minister to look into it. The Finance Minister
has announced two other schemes to tide over
the BoP crisis. According to one scheme
remittances in foreign exchange can be made
to any person in India and the source of the
funds out of which these remittances are
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made will not be investigated. The

scheme  gives immunity for  remit
tance under the direct tax laws and
exchange control regulations. We

have already passed a Bill to this

effect. But, I have been told that

the havala rate at present is nearly

20 to 22 per cent and hence this
scheme would be more advantageous to the
people who have black money They can route
their money through other ocuntries by
spending only 20 to 22 per cent. The people
who have black money would convert it to
white through this scheme instead of paying 40
per cent interest and also be subjected to other
restrictions. The other scbemis that
was announced was the 5 years Indian
Development Bond isued by the S.B.I. These
bonds can be purchased by NRIs and their
overseas corporate bodies. There is no ceiling
on investment and it is fully transferable. The
bonds can be gifted to resident Indians by
NRIs, and they too would be entitled to
amnesty and immunity as is applicable to
the original purchaser. He is also given
exchange rate protection and is exempted
from income tax and wealth tax until
maturity. 1 would like to point out that
these schemes are no doubt good schemes but
they are basically fire-fighting in nature. They
do not go to the root cause for the
generation of  black money. These schemes
donot solve the problem of generation of
black money. However, as these schemes
have already been announced there is no
question of going back. These schemes should
be effectively  implemented so as to achieve
the objective for which they were started.
The Government should work  vigorously and
should penalise those who  are not working in
the interest of the Government. The
administrative machinery should be further
strengthened and the legal procedure to

punish tax evaders should be
simplified. In the end, I only hope
the Finance Minister ~ would give a

serious thought to the suggestions made by
would give a serious thought to the
suggestions made by me and bring about a radi-
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cal change in direct taxes. He should do away
with the deductions that are provded to the tax
payers. He should also try to reduce the tax
rate from the existing rate. There, he may be
able to solve the problem of black money.

Sir, several Committees on taxation have
made their recommendations. Perhaps, the
Government has also accepted some of the
recommendations. Sir, I want to place before
the hon. Finance Minister one re-
commendation that was made. The
recornmendation was that there should be a
scheme of having one form, one officer and
one digit in the Income-Tax Department. I
would like to know what has happened to that
recommendation. This was discussed in a
Committee which was formed during the days
of our beloved Prime Minister Rajiv Gandhi. I
want to know when he is going to implement
that recommendation which would really
solve many of the problems.

Sir, in the end, I would like to say that I
come from Bihar and I cannot forget to
remind the hon. Finance Minister of one thing.
Sir, there are two distinct zones in Bihar—
agriculture in North Bihar and mining and
industry in South Bihar. Sir, both the zones
are suffering from backwardness owing to
external causes, and a continued series of
skewed policies. Sir, the freight equalisation
policy on iron and steel was enforced by the
Government of India in 1957, And today it
needs to be reviewed by the Government of
India. It should not be left to the National
Development Council. Rather the Government
of India should take a decision and do
something for Bihar. Secondly, Sir, the
financial institutions' investment in Bihar is
the lowest when compared to the other parts
of the country. The credit deposit ratio in
Bihar is 38 per cent when compared to the
national average of over 60 per cent.

So, I request the hon. Finance Minister to
look into all these things.
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With these words, Sir, I conclude and I
support the Bill. Thank you.

SHRI M. VINCENT (Tamil Nadu): Mr.
Vice-Chairman, Sir, I welcome the
announcement of the Finance Minister to set
up the Chelliah Committee to suggest ways
and means to streamline the tax structure in
the country.

Sir, while making a critical appraisal of the
Finance Bill, whe should bear in mind that
this  Government had inherited an
accumulated deficit of Rs. 11,000 crores from
the previous Governments. Because of this
fact, the Government had to go in for certain
hard options. Still, the Finance Minister
should have kept in mind the pathetic plight
of the common man. Sir, the common man is
panicky because of the move to deduct tax at
the source from the interest on bank deposits
where it exceeds Rs. 25000 in a year. The
small depositors are afraid today because for
many of them this interest is the only source
of income. Since the small depositors have
already begun withdrawing money from the
banks, the banks are likely to become
bankrupt. This will lead to a very dangerous
situation.

Sir, take the question of price-hike.
Already there is 20 per cent inflation. The cut
in subsidy and the price-hike in petroleum
products and sugar will further increase the
rate of inflation. LPG is an essential item
used by all. The Finance Minister must
restore back the prices of LPG cylinders. The
price of petrol should also be reduced to Rs.
12 per litre. The fertilizer price increase in
respect of all farmers should be dropped.

Sir, I request the Government to increase
the income-tax exemption limit to at least Rs.
40,000 in respect of the salaried class.

Sir, there is no indication in the Budget
about the creation of more job opportunities
to check the ever-increasing unemployment
in the country. The number of educated
unemployed In the employment exchange
registers
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which was 301 lakhs in 1986 must have
crossed 350 lakhs in 1991. Each year the
figure of unemployed is increasing. Sir, about
unemployment, today the problem in this
country is not only how to get jobs, but it is
also a problem for the employed people how
to keep their jobs because the industrial units
are becoming sick. As regards industrial
sickness up to the end of 1990 large units
closed were 681 and SSI units closed were
1,28,687. Out of that more than 16 lakhs
employed people have become unemployed.
How are the Government trying to solve the
problem of unemployment in this country?

After investing Rs. 60,000 crores,
Government has managed to get only 4 per
cent return from 240 public sector
undertakings. This is a colossal waste of
resources. The Finance Minister should think
over this.

Sir, it has been noticed from the figures
from Central assistance for States, for the year
1991-92 that next to Rajasthan, Tamil Uadu
has received the lowest increase of Central
assistance, in relation to the level of assis-
tance in 1990-91. Tamil Nadu has /received
only 9.7 per cent increase over the 1990-91
level. Many other States have received
considerably higher Central assistance. For
example, Maharashtra has received an
increase of 42 per cent. U.P. has received 33.5
per cent and so on. It may be noted that the
increase of assistance received by Tamil Nadu
is one of the lowest.

Tamil Nadu has a per capita income which
is slightly above or below the national
average depending upon the year chosen.

Although Tamil Nadu had a per capita
income just at the average during the Seventh
Plan special assistance was given to Tamil
Nadu under the Gadgil formula.

Sir, Tamil Nadu is in the grip of a very
difficult and severe financial crisis. The year
1990-91 ended with an  unprecedented
deficit of Rs. 200
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ecrores which included a major overdraft of
Rs. 126.26 crores. The Budget presented in
Parliament in the year 1991-92 indicates an
additional deficit for the year 1991-92 of Rs.
128.21 crores, adding to the opening deficit.
The total deficit thus works out to Rs. 338
crores.

Sir, since the presentation of the Budget,
additional commitments on account of
increased dearness allowance, increased food
subsidy and repayments to NABARD on
account of th, agricultural and rural debt relief
scheme, etc. totalled to Rs. 220 ¢ crores.

The loss of revenue on account of the
closure of cheap liquor shops is expected to
be Rs. 390 crores in the current year.

The total deficit on the State account is
thus close to Rs. 900 crores for the year
1991-92.

Besides this, there are 2 large uncovered
deficits in the Tamil Nadu Electricity Board
and Bus Transport Corporations. These
amount to more than Rs. 330 crores.

The overall situation is that as against a
plan outlay of Rs. 1600 crores for 1991-92 the
gap in resources is Rs. 1230 crores.

In view of the above situation our Chief
Minister of Tamil Nadu, Pura-tchi Thalaivi
Selvi Jayalalitha, has written to the Prime
Minister, requesting a package of financial
assistance which include compensation for the
loss on account of prohibition, Rs. 390 crores;
enhancement of Central assistance for 1991-
92 from Rs. 450.17 crores to Rs. 600 crores;
(Time bell rings) increase in the allocation of
market borrowing for Tamil Nadu from Rs.
321.79 crores to at least Rs. 450 crores in
1991-92; authorising Unit Tirust of India to
invest at least Rs. 300 crores in small savings,
stepping up of the allocation of Central
assistance for externally aided projects in
Tamil Nadu in 1991-92, from Rs. 195 croms
to Rs. 245 crores and repayment of Rs. 40
cro-
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res by Tamil Nadu Government on account of
rural debt relief scheme in the current year
may be postponed.

Sir, I reiterate that all these requests of our
Chief Minister should be accepted forthwith,
because  without  additional  financial
assistance from the Centre it will be
extremely difficult to implement the Annual
Plan for the year 1991-92.

These days separatist movements are active
in different parts of the country. Therefore, I
demand in the interest of the nation that the
Centre-State relations should be strengthened
and States should be given more powers to
mobilise resources.

The Tamil Nadu Government have sent a
detailed proposal to the Centre asking for Rs.
80 crores to modernise and strengthen the
police force in Tamil Nadu in view of the
alarming security risk, particularly along the
sea borders.

Tamil Nadu needs to be given this special
assistance, like other land border States,
because it has vulnerable sea border with Sri
Lanka. I thank the hon. Home Minister for
sanctioning Rs. 10 crores to Tamil Nadu to
beef up police force.

I wish to say that the Government should
release the balance of Rs. 70 crores at an
early date, because modernisation of police in
Tamil Nadu cannot be delayed in view of the
security threat prevailing there.

Sir, I wish to make a specific point. Our
Chief Minister Shrimati Jayalalitha is on top
of the hit-list in India, because she has saved
Tamil Nadu from becoming another Punjab,
Jammu and Kashmir and Assam, by her
disciplined administration to maintain law and
order, with the unity and integrity of the
country supreme in her mind. She is the
noblest embodiment of the unity and integrity
of this country.

I am happy that the Prime Minister has
assured that the N.S.G. recently provided to
our Chief Minister will continue. However,
the letter from the Home Ministry
suggesting to
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[Shri M. Vincent] withdraw N.S.G. cover
came as a shock. That letter from the Home
Ministry is itself a historical blunder.

I demand that N.S.G. cover for our Chief
Minister should continue for all time. I say
this because the Prime Minister said that
N.S.G. cover would continue until the Tamil
Nadu police become capable to provide
security cover. The high security risk to our
leader demands cover by N.S.G. permanently
which has the expertise and specialisation.

Therefore, the Government should not even
think of of withdrawing N.S.G. On the
contrary, the Government should amend the
law to provide S.P.G. security to our Chief
Minister Puratchi Thalaivi Jayalalitha.

SHRI VITHALBHAI M. PATEL: Mr. Vice-
Chairman, Sir, I understand the difficulties of
the hon. Finance Minister in tackling the
present economic condition. But nobody likes
to be unpopular. The Finance Minister has
taken such steps which are in the interest of
the nation which made him unpopular.
Whatever he is doing, that is in the interest of
the nation. There is no doubt about it.

He has asked the nation to tighten the belt.
He wanted everybody to sacrifice to improve
the economic condition of the nation. I agree
with him. But I request him to tell the
bureaucrats to tighten their belt also. There
should be strict economy in the Government
so far as expenditure is concerned. I can give
you one example. ONGC has its headquarters
at Dehra Dun. No drop of oil is being
produced in Dehra Dun. The Finance Minister
will be surprised to knew that the officials of
the ONGC made 5,800 air-trips to visit
different oilfields in Gujarat, Assam, Bombay
etc. in a year. They have their own helicopters
to bring their post to Dehra Dun from Delhi. It
is not advisable to shift the headquarters from
Dehra
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Dun to Bombay or some other place where oil
is being produced? You can imagine 5,800
air-trips will cost lakhs of rupees to the
exchequer. Such type of expenditure must be
curbed.

I would also like to draw the attention of the
Finance Minister and the Government  of
India that the time has changed now. Up
till now the dealing of the Central
Government with State Governments is
like masterslave. 1 give you one example. The
Government of  Gujarat  has requested
the Government of India to permit to raise
Narmada Bonds for non-resident Indians.
The Government of Gujarat wanted to raise
about 1000 crores of rupees from non-
resident Indians through Narmada bonds.
But the Government of India rejected that
request. They said that the Reserve Bank of
India rules don't permit the States to raise the
Bonds. Mr. Finance Minister, if necessary,
you change the rules of the Reserve Bank of
India. The States wants to raise the funds on
its own from the NRIs staying abroad and the
Centre has not to pay anything. If you don't
allow them to raise the funds then pay
from the Central Government to the States.
Neither you want to pay nor you allow them
to raise funds. This is not justifiable. ~ Such
incidents will provoke the States to ask for
economic autonomy. One of the Chief
Ministers, Mr. Biju Patnaik has
already raised this issue; and many others
may raise it. ~ There are a number of
things where the States feel that the
Centre is holding all the power and that is
putting a curb on the development of the
State. Government of India has no foreign
exchange to import edible oil. The price of
edible oil has gone sky high. There was a
proposal from the Government of
Maharashtra that NRIs abroad are prepared
to supply 3 lakh tonnes of edible oil wHhout
having to spend a penny in foreign exchange.
I am sure the Government of India has
received the proposal. The Government of
Gujarat also has sent  a proposal that they
will export soda ash and for the same amount
they



183 Special -

[Shri M. Vincent]

will import edible oil.  But the Government
of India has put such conditions  that
ultimately the  Gujarat Government has
decided not to export soda ash and not to
import edible oil. In this case, not a penny in
foreign exchange was going to be spent by
the Government of India. But the
Government of India is putting such
conditions that it is impossible for the State
Government to import edible oil. In
Gujarat and  Maharashtra, Diwali festival
and other festivals are coming and they
badly need edible oil. If you don't allow
them to import edible oil from their own
resources, then even a person like me
would revolt  against the Government of
India. I believe in national integration, in
national unity. But the bureacuracy of
the Central Government 1is trying to
concentrate all power in its own hands in
such a way that the States may feel provoked
to ask for autonomy. If that happens, Mr.
Finance Minister, you and your RBI and
your Ministry will be responsible. I request
you to advise the RBI and your Ministry
to  consider these points end allow the
Governments of Maharashtra and Gujarat to
import edible oil from their own
resources. I have come to know...

SHRI JAGESH DESAI: What will be the
price of that oil?

SHI VITHAUBHAI M. PATEL.: It will be
Rs. 20 per Kg. Maharashtra Government has
already contracted with some NRI at this rate.
I have come to know that you are going to
import edible oil en deferred payment basis. It
means you will be paying in foreign exchange
at a later date. But here, you are getting it
without spending a penny. You can satisfy
yourself about what I have said and if you are
satisfied that no foreign exchange payment is
involved, you should reconsider it in your
Ministry.

The Finance Minister in his statement said
about corruption, and delicensing as a remedy
to it. It is correct that there is corruption. It is
there in your income-tax department;
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it is there in your customs department. How
will you check it? You have given so much of
power to your customs and income-tax
officers that they can do anything to the
taxpayer. Even an honest taxpayer is harassed
by th.? income-'ax officers and I know of
many such cases. Even the customs officers
are making money. You have announced the
voluntary disclosure scheme. But that will not
help because these customs and income-tax
officers will not disclose it; otherwise we will
come to know of their source of income.
Therefore, even this scheme will not help you
in recovering money from these government
officials. So please try to find out how to
improve the working of the Income-tax
Department. Do not give too muih of power.
Sometimes, they act as (he policemen and they
harass the innocent tax-payers.

Now you have announced that small and
marginal farmers will not have to pay higher
rate en fertiliser.  You have also said
that this will result in a loss of Rs. 800
crores or Rs. 900 crores. I would like to tell
that your estimate is not correct. On the basis
of the criteria which has been decided by the
Agriculture Ministry, hardly 15 per cent of
the farmers will be benefited. This reduced
price is only for those farmers owning
less than half hectare of irrigated land.
One who owns more than half hectare of
irrigated land will not get this benefit. Only a
very few farmers own less thim half
hectare. So, the farmers are  not
benefited much because of this.

You have been charging 60 per cent duty
on car manufacturers. By charging 66 per cent
duty on car, you earn more than the
manufacturers. They don't earn even that
much of money which you get from the
manufacturers. So. reduce the duty on car.
Delicense the car industry. Anybody who
wants to manufacture oar should be allowed
to manufacture. There should not be any need
for obtaining licence. Just now, one of my
friends mentioned about the Mandal Com-
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mission reservation. I am not against this
Mandal Commission reservation. My only
point is, those who had henei-ted by way of
reservation are now more well placed than the
upper-class people. Why should such people
be included in this category? In Gujarat, 23
per cent of the Government officers are from
the backward class and they are drawing a
four-figure salary. Why should the children of
these people be benefited? So, reservation
should be on the basis of economic criteria
and it should not be blindly determined.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Mr. Salaria, please be brief.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): I shall be as brief as
possible. The question of tackling the
problems of the Indian economy has been
engaging the attention of many Finance
Ministers. Despite all efforts, we have not
been able to resurrect it. In Urdu, there is a
famous couplet:

W gF 9T TERT GAr W,
Y3 T AT A 547 54T gAT BT |

- M eaay g 388 Ly

o oea WS laap gye

st o
The reasons for our economy going into a
turbulent stage is that we have been living
beyond our means and our imports are more
than our experts. We have been taking foreign
loans for productive purposes but using them
for unproductive purposes. We have been
resorting to excessive deficit financing and we
have been incurring huge losses in the State
enterprises. Moreover, in the matter of foreign
policy, we have bungled in Bangladesh and
Sri Lanka. Sir, the Finance Bill which has
been brought forward has been discussed from
various angles. I will make some suggestions

for the consideration of the hon. Minister.

T[] Transliteration in Arabic script.
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Firstly, our tax system, as [ have pointed out
repeatedly, is such that it leads to black money
generation. The slabs and the rates of taxation
are such that there is an effort on the part of
the tax-payer, on the part of the person who is
earning, to try to to escape the payment of tax.
I know that the Finance Minister has set up a
Committee to go into this question. I hope,
taking into consideration the problems which
the present tax system has brought into being,
taking into consideration the fact that it creates
more black money, it tends to create black
money, thereby giving a fillip to the
blackmarketeers, these things will be avoided.

Secondly, the question of interest rates. The
interest rates laid down by the Reserve Bank
of India—it is the controlling bank and it sets
the pace—are so high that no industry in the
country, no entrepreneur in the country, public
or private, can possibly earn sufficient profit
to run the industry economically and
profitably.

SHRI N. K. P. SALVE (Maharashtra):
Abolish all direct taxes.

SHRI SHABBIR AHMAD SALARIA:
The only way left is, to indulge in corruption
and thereby earn profit, or, to sell things at
prices higher than at which they should be
sold, or, to reduce the quality of the goods.

Thirdly, the different concerns, in the
public sector, which are losing for years
together and which are a milestone round the
neck of our economy, should be either
discontinued or disbanded, or, they should be
given to private entrepreneurs. The State
should have nothing to do with them so that
the general public who pay for it do not suffer.

Fourthly, there are many sick enterprises
which we are trying to keep alive by subsidy.
This subsidy system for such sick enterpries,
in whatever sector, should be done away with,
to save valuable money which the country
needs.
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Fifthly, wasteful expenditure in
Government offices and Ministries should be
avoided. Anxiety has been expressed by all in
this regard. I suggest a formula. The hon.
Finance Minister may kindly lay down some
criteria. (Time bell rings). If any Secretary
brings about 25 per cent reduction in the
expenditure of his Department, lie should be
rewarded or promoted. You can fix some
slabs. According to that, you can give rewards.

Sixthly, in the case of the oil sector,
whatever projects we have do not run to their
full capacity. We are importing oil, spending a
lot of. foreign exchange. Efforts should be
made by the Finance Minister. Although his
hands are full, he may get in touch with the
Minister of Petroleum and find ways and
means to increase oil production, even if it
entails bringing in foreign companies to
explore oil for us.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Mr. Salaria, please conclude.

SHRI SHABBIR AHMAD SALARIA: I
am concluding. I am very brief.

Seventhly, there is a lot of flaring of gas.
Thousands of cubic metres of gas is flared
every day. This is a national wealth. We
should find ways and means, in consultation
with the experts in the oil industry, to save
this national wealth which is going waste
now.

Eighthly, as Mahatma Gandhi said, India
lives in its villages. It continues to live in its
villages. The landlordism in the country,
which has continued to subsist in practice, is
one of the important reasons for the poverty
of aur peasantry, and, therefore, poverty of the
people in general. He may get into touch with
the Revenue Department and find out how
landlordism can be done away with, whatever
schemes were introduced for doing away with
big landlordism, why they have failed, how
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they can be implemented so that our rural
people could also see the light of the modern
amenities for a better life.

Rural indebtedness is one of the causes
which is causing concern. They charge very
heavy rate of interest from poor farmers. The
banks are also corrupt. Unless you pay them,
they do not sanction your loans. Therefore,
the poor farmer is driven to the sdhukars who
were looting them. There is debt which is to
be paid from generation to generation, it is
never washed. This is leading to bundhuwa
mazdoor and many other difficulties.
Wherever '/, of the original debt has been
paid, a law should be made that it is written
off.

Tenthly, about defence expenditure, we
should be very careful. It should be not
lessened at the cost of the security of the
State, but he may kindly get into touch with
the Defence Departments, the Generals, the
Commanders-in-Chief, the Defence Minister,
and tell them, for God's sake, since you are so
good to the country, you are living for the
country, please find ways and means to
diminish the expenditure in Defence
Departments. Tihen I hope they will be able
to tell the hon. Minister which are the
sepheres and the manner in which some
expenditure in the Defence Departments can
be lessened.

Last but not the least, my sugges-ton
relates to the projects which are started in the
States. The Centre goes and gives finance for
them. I say, let the States start those projects
out of their own finance. If they cannot, let
the Centre assist them, but those projects
should belong to the State. Whatever
electricity or produce comes out of that
project should be given by the Centre to that
States or to other States. The Centre should
not arrogate those projects to itself. Most of
the projects are owned by the Centre. The
States gets only a small royalty, thereby it
lead, to the States asking for more and more
money. Let the States stand on their own legs.
(Time bell). 1have many
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suggestions, but since you have given the
Bell, I would like to end my speech here.

Thank you.

SHRI J. P. JAVALI (Karnataka): Mr.
Vice-Chairman, Sir, today two Bills are
under discussion and I am going to restrict
my self to the Bill, 'The Voluntary Deposits'
(Immunities and Exemptions) Bill, 1991.

This Bill proposes to bring in black money
in the national coffers which will go into
National Housing Bank, which again is going
to spend this money for construction of
houses in the slums and. also for the benefit
of the poor. While introducing this Bill Dr.
Manmohan Singh, during his budget speech,
said that he was going to give one last
opportunity to the black money holders. I
doubt whether this is going to be the last
opportunity to the black money holders. It
may be to Dr. Singh, but not to the black
money holders because the volume of black
money in our economy is so much and the
sources of black money generation are so
many that it is not very easy to eradicate or
even to bring down generation of this black
money. It has been said that every year nearly
Rs. 50,000 crores are generated and in 1988-
89 some economists made an assessment that
the extent of black money in our economy is
of the order of Rs. 3 lakh crores. At today's
prices it may be nearly 4,00,000 crores. All
countries have this problem. Not only India
but even other countries also face this
problem. It is said that in India the black
money is 50 per cent of the GNP whereas in
the USA it is 20 per cent, in Italy and Sweden
it is 15 per cent, in the United Kingdom it is
10 per cent and in Japan it is only five per
cent. If 10 per cent of this is brought into the
national coffers every year, I don't think the
Finance Minister has to present a deficit
budget. It will wipe out our deficit. Not only
that. In course of time it will wipe out our
internal debts also.
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However, there are many sources where
black money is generated. Even the
Government is responsible for generating
black money. When Pandit Jawaharlal
Nehru was there, somebody went and
complained to him that out of the Plan
funds, only 85 per cent was spent and 15
per cent was eaten away by intermediaries.
About two years  back  when Shri Rajiv
Gandhi was our  Prime Minister, he said in
one of the meetings that nearly 85 per cent of
the funds was misused whereas only 15 per
cent reached the people or the targets for
which it was meant. It is a very  serious
problem and this serious problem cannot
be tackled by ordinary politicians.  Only a -
person who is not a politician but who is an
able administrator, who is an economist and in
whom we want to  see a statesman can only
solve this problem.

Sir, I will not go into many of the Points
that I have prepared, but I would like to
conclude by referring to an item that I came
across this morning in the Economic Times. It
is said, "The World Bank officials. were
saying that Dr. Manmohan Singh is the last
hope of one-sixth of mankind." If at all
anybody can solve the problems of this
country— the serious economic problems, the
serious internal debt and external debt
problems and many other ills, curbing of
black money and the generation of black
money—what is 50 per cent of the GNP is to
be brought down—it is he, I hope, who will
bring forth some measures and some new
schemes so that this black money generation
comes down. I wish him success and I
support this Bill. Thank you.

SHRI SUNIL BASU RAY (West Bengal):
Sir, I have before me the Voluntary Deposits
(Immunities and Exemptions) Bill, 1991. At
the outset, I was trying to find out what
exactly black money is because it is ssdd here
that "it is necessary to can-
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alise for certain social objectives black
money..." But you do not define what "black
money" is. Will the depositors, before going
to the National Housing Bank, require any
certificate from the Reserve Bank that they
are accredited black money operators? I think,
if that certificate is issued by the Reserve
Bank, it will do some good to the country. At
least, we will be able to know who those
people are.

Now, this is a play which has been going on
since the Second World War when black
money first appeared and, with that, black
money also, here. Throughout all these
decades we have been talking about
containing the black money, eliminating the
black money. We are proposing various the-
ories about that. We are guessing what
actually the black-money amount is.

Another Bill was brought earlier to mop up
the black money. But, in spite of all these
things, the black money has increased, and it
has become a parallel economy. It is going to
devour the entire nation. The administrators
at the helm are simply telling the black-
money operators, "Please naughty boy, come
here. Don't behave so badly. If this is the case
there is no hope.

I had expected, and there should have been
more discussion or narration of how the
black-money operators are operating in our
country because unless we know that, how are
we going to stop it? Or, f this Bill is passed as
it is, I think, it will give further incentive to
the black-money operators. It is 40:60 formula
40 per cent you give me and 60 per cent you
take. The operation of 60 per cent will be at
the sweet will of the depositor. It cannot be
subjected to other taxes. The people of our
country will pay whomsoever they may, "O,
black-money operators, come and deposit the
black money so that we may have houses."
It is not going to work.

How are these black-money opera-tosr
operating? In short, Imay  say
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that they operate through Mafia trade,
smuggling, drug-trafficking, satta, hawala
operation, forward trading loan mela and
bank debts, under and over-invoicing in exim
trade, unchecked profits of monopoly land-
owners, farmers traders in agro-products, the
sugar and cement lobbies, the sick industries
owing, large debts to banks -never has it been
probed how these banks loans are lying idle
there without the banks trying to mop them up
— secret operations in the international trade,
kickbacks _ and this explains why our
Government is soft about the BCCI and why
somebody wants to cover it up.

If we want seriously to mop up the black
money, to eliminate the parallel economy, we
need reform in our economic system as such,
the economic system as it is. This so-called
wind of liberalism that has set in, the so-
called open market system that has been put
forth - all these will further aggravate the
menace of the black money in our country. So
this Bill will not be able to mop up the black
money. This Bill will fail. Afterwards again
we you will again come with another Bill
with the same logic, with the same formula.

So I request the Finance Minister to come
out, not to press this Bill, but to come out with
a total reform of the economic system,
plugging the loopholes which create black
money, plugging the loopholes which eat
away our energy, plugging the loopholes
which eat away the assetts created by our
glorious workers peasants, not the money
tycoons. So, if you are sincere enough, attack
the money tycoons. If you are sincere enough,
attack the smugglers and dishonest traders. If
you are sincere enough, don't liberalise as you
are liberalising, don't open your house as you
are doing. That will invite further danger.
That will lead to our total surrender to
international capitalism.

Thank you, Sir.
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THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR): Please
conclude.
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The payment of fees and remunerations to

any single foreign technician does not exceed
SOOQ dollars or its equivalent per day."
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f& mia ag @R-ET FT TET, AR
ag §Wa AE g ! sw W
SgS aFEI ¥ FFT wE WA ST
T & TW ¥W B qIory gErA
A Foid § ag WeF Saigr wiE-
Wil & A g T WA § 16
3g wlawmeEr @@ nesr s ssd
g F o5 wT oA FaF W
FIgA E 5 us awm wAw gA
ga: ¥ g g =g aq #T §1g

|
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SHRI JAGESH DESAI: It should
not go on record, fr et FIAF

£ geEe at @ & &
afgT maEl FAT St AE T

siraet wmwar fogr o wiEY
qia¥ AR AL, sufaETa T O§
FaAT g WY, THC FRgFY
wadizd fag ot w1 T@@ §, 4% ag
TEF Fg, AGETHIAT GO, AgIA
¥Fg 3 Fag Taar aEd g ey
qm ¥ AT T WU F AT
ag zarx afa® 37 53 | WF W
UEA-RAATT A ®HT WE< FAFT
TH I WA ¥ E o gw o §
& zw® wfas ot @ 389
griy &, mg-my g awa@ g f®
gy usEfad grga W E7

oF TJ@ WX 3G FCF Al
T awed FRIAT | RIS, TW OEW
¥ @q ¥ qurdl ;T IAET usA &
ATl @ & W FaT ¥ aw
T I H IEFUT AL B9 FH
g AT g Rl e g,
TEH-H It &F fiww, TN Faawely
Cin S-S L S (R B
UF 7 UIH 30T FAT AW Awd
¢, @gma @t "fww & g
YRAAT F §IT FB ¢AT Ig qwd
§ # TR AN Jz-ad wr ey
& fau, s ‘E{:tiv‘!\ ol & fqu sz
TNFL @A &, foam feuifor &
8 % LW AT frg (aF H
FIAT g 5 S fpew femfez ax
BT 25 9XHE &AW @, Al ag ol
AFT §? R miawy SgAr wgd)
g TSI W9BT qigw @A arfg
M qE @ a4 QT FAy aer &
B L UF aa § meEr S8
AT g ey ) wfaw fHOA
fagaw arar &, v gn o T
¢ 2w mifaT fomm » ag ag
PR PN w2 fR@w § oag 37,
fea fagas &1 am ¥ adi 2w,
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0 wU &Y W ¥ [y T EW W
FR-FTGAT B ST ww FE F
FaTY AA-wiFs #7 A 4T BFT
g7 58 A9 WET wSET J{ AN
ATy Ty § Ta¥ 410 g WA
T # F 1 oAAF 29 A9EL T W
I W 3 AFhHE FgmE 5 a9
g, 9 D917 & famws v ygwfag
HI< KT TAH AWYT ET )

nmiuy qF Fed owoaig feal
W% AT gEIAIE |

IIANERR  (ofi WERT WA
HALET) ¢ A WM G )
[gedr Sit, wrg & (Rae & difwe o

SHRI SARADA MOHANTY
(Orissa): Mr. Vice-Chairman, Sir, I oppose
the Finance (No. 2) Bill, 1991, as it is anti-
people. It leads to unemployment and adds
fuel to the fire of high price rise. In the
Budget speech the Finance Minister assured
us that he would curb the sky rocketing
inflation which affected the common people
but he failed to do so.

The main aim of this Bill is to overcome
the difficulties created by the adverse balance
of payments and fiscal deficit from 1980-89.

Earlier an amount of Rs. 7500 earned as
interest on FDA in the banks was exempted
from income tax. But new the limit has been
brought down to Rs. 2500. As a result of this
measure, depositors have started withdrawing
their money from the fixed deposit account
because they were told that the tax on the
interest accrued on such amount will be
deducted at source. In case it continues banks
will lose their deposits. There will be no
business in the banks. They will not be able to
extend credit to industrialists, businessmen
and other people. Their income will be
reduced. Expenses on establishment will be
hampered. Employees of banks will become
jobless. On the other side, industrialists and
businessmen in order to continue with their
business will have to borrow
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money at higher rate of interest which ultimately
increases the cost of production. The pace of
every commodity will also rise. If they cannot
get credit in the market, factories and business
concerns will be closed down resulting in
unemployment. The proposed expenditure tax
on restaurants 6.00 p.M. will affect the foreign
tourists. Moreover, it will  ruin the business of
small restaurants and hence will result in
unemployment.

Dealers making counter sales in
India of items to foreign tourists in exchange
of convertible foreign currency have been
disallowed the exemption available to them in
this regard under section HHD of the Finance
Bill retrospectively with effect from 1-4-1986
by inserting a provision to that effect in that
section. This will result in loss of foreign
exchanges to the country and many of the
establishments will have to be closed down
under the crashing burden of this res-
trospective liability

It has been stated in the Budget that the
Government intends to reduce its reliance on
indirect taxation for raising the required
revenue. But a study reveals that its reliance
on indirect taxes as a source of revenue has
not been slackened.

The reintroduction of interest tax leviable
on bankers and credit institutions would be
passed on to the users of credit as an
additional element of interest cost. These
borrowers would then absorb such a cost as
part of their production which will result in
price rise and ultimately the consumers will
have to pay for it. It will be another burden on
the consumers. Secondly, the expenditure tax
is fiftteen per cent on the bills of air-
conditioned restaurants will ultimately be paid
by the consumers.

In the Budget speech, the hon. Finance
Minister assured that prices will come down
within 100 days of their assuming the office.
But going assuming the office. But going
through the Finance (No. 2) Bill, additional
levy on petroleum and



199The Finance Bill (No.2) [ RAJYA SABHA ]

[Shri Jagesh Desai]

LPG. increase in the freight and fare charges
will no doubt increase the prices including
essential commodities.

Consumer goods are being produced at
various places and are being transported to
every corner of the country by rail, trucks,
trolly, etc. Prices of iron, rubber, petrol, etc.
have risen as additional taxes are levied on
them. So the transporters have no other way
but to raise the freight charges. Although there
is no taxation on essential commodities, when
transportation charges rise, prices of the
commodities automatically rise. Take the case
of salt which is commonly used by the rich
and the poor. It has not been taxed in the
Budget. But due to increased transportation
charge, the price of salt has gone up.

Our people are poor and most of them are
below the poverty line. The Finance (No. 2)
Bill will break their backbone by taxing them
directly and indirectly and it may lead to un-
employment to some of them. Thank you.

DR. NARREDDY THULASI REDDY
(Andhra Pradesh): Thank you, Sir. I confine
myself to the Voluntary Deposits (Immunities
and Exemptions) Bill, 1991.

Sir, in the words of Dr. Manmohan Singh,
black money is a many-headed monster. I
totally agree with him. It is eroding our
political, social, moral and ethnical systems.
Year by year, the quantum of black money has
been increasing. In the year 1950, the
estimated black money was Rs. 200 crores
and that was six per cent of the GNP. What is
it today? It is Rs. 3,00,000 crores. That is
almost 50 per cent of our GNP. So, every
year, black money is increasing by Rs. 50,000
crores. Of course, black money is a universal
phenomenon. But it is more in our country. In
India, it is 50 per cent of our GNP whereas in
the USA it is 20 per cent and in Japan it is
only five per cent.
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What are the sectors which are generating
black money? They are real estate
transactions, large-scale manufacturers, film
industry, professions, constructions and
smuggling. What are the reasons for
generation of black money? The reasons are
manifold. The high rate of taxation, rampant
corruption, tight controls, high expenditure on
elections, illegal purchase and sale of real
estates and so many other factors are res-
ponsible for increasing black money. Sir, how
to curb this? First of all, corruption should be
controlled. The tax regulations should be
simplified and the disposal of files should be
in a time frame.

Coming to the presetit Bill, there is a
proverb in Telgu which means that the patient
came to the doctor for his joint pain but the
doctor has given medicine for tooth ache. So
this is nothing but an appeasement of the tax
evaders. In the Past, the tax evaders have been
appeased by way of different schemes, pi the
year 1951, the Voluntary Disclosures Scheme
was there. In 1965, one more scheme was
announced. In 1975, there was another
scheme. In 1985, the Special Bearer Bonds
Scheme was announced. But all these schemes
proved a failure. They have not been success-
ful. Moreover, the present Bill will be a total
failure because according to this Bill, 40 per
cent of the deposits will be deducted as levy.
Only the tax evaders will be benefited. The
depositors can get only 60 per cent. When the
hawala rate is 25 per cent how can a tax evader
or a black money holder lose 40 per ceht by
this deposit? He will choose that 25 per cent
hawala rate and will invest money in the
foreign bank. The tax evader is not a fool. He
is much more clever than all of us. Definetely
he will choose that hawala transaction and hot
this. Not only this, for withdrawing the 60 per
cent amount also he has to state the purpose
for which he is withdrawing. That is also a
hindrance for him. Moreover, a major part of
the black money is not in the form of cash. It
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is in the form of real estate, bullions, as
jewellery or deposits in foreign banks.
Through this Bill, the country cannot get
money. This is nothing but an
encouragement  for the tax evaders and
disincentive to the honest (ax-payers. The
Government is every time telling that  this
is the lastchance theyare giving to the
tax evaders and from next time onwards, they
will take deterrent action. '
Government has been telling like that. Here I
am reminded of the story of a tiger and a boy.
Finally, it will be like that. Instead of trying to
unearth the black money, the Government is
taxing the people. I would request the
Government to take preventive steps to curb the
growth of black money. With these words.
I conclude my speech.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNA JI MASODKAR): Now,
the Finance Minister. Will there be a different
speech on the other Bill by your colleague?
Mr. Rameshwar Thakur, will you be speaking
separately?

SHRI RAMESHWAR THAKUR: No, Sir.
He will alone do it.

SHRI MANMOHAN SINGH;  Sir, I am
very grateful to all the  hon. Members who
have taken part in the debate On the Finance
Bill. The Finance Bill is part of the total
scheme of the Budget and therefore, it is but
natural that the debate on the Finance Bill
should also see a discussion once again of the
overall budgetary strategy of the Budget that I
presented to Parliament On 24th of  July.
One thing I want to say is that I do not want to
claim that in this short period of time, I have
found a lasting solution to the tremendous
economic problems that our country faces. To-
day, this is no time to go into  the history of
how the present economic crisis arose whose
fault it was, who was to blame but the fact is
thai this crisis can be overcome  only if all
patriotic citizens of  our country, if all
political parties of our country
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put their heads together because no single
individual or no single party today can  carry
on this massive transformation in our social
and economic policies which is required, in
this country is to acquire its rightful place in the
comity of nations, if this nation is to achieve
its cherished objectives. Shri Karahjia in a
very moving speech that he has made,
referred to the unfinished tasks of our
nation on the economic front— the large mass
of poverty which still prevails in this country
the vast amount of illiteracy, the lag in social
services; these are no doubt facts. Several
other hon. Members referred to the problem of
unemployment and regional imbalances. A
reference was made to the problem of Bihar.
Also a reference was made to the special needs of
Tamil Nadu. All these are our  genuine
requirements. But how are we going .to meet
all these needs on the basis of a fiscal structure
which is crumbling? I submit to you,  Sir, that
if India's planning is to acquire the resilience
that it needs, if the Indian Union is to meet the
toeeds of all its constituent units, as it must,
if we have to address ourselves to the
tremendous regional imbalance? that still
prevail in our country, then a pre-condition of
that is that there should be a sound fiscal
management at the Centre. And, therefore,
the fiscal crisis is not something which is
removed from the lives of our people. In the same
way. the balance of payments crisis is not
something which is unreal, which does not af-
fect the lives of ordinary men  and women of
our country because our country no doubt
has made a substantial progress, but it must
not be forgotten that even today of the 9
million tons of fertilizers that we use
roughly 3 million tonnes of ferti-Users are
importer} from abroad. Al-l though we
produce about 30to 32 million tons of crude
our consumption is close to 50 million tons per
annum. Today. I think, we foce a situation
where we do not have rasources. we do not
have)enough money to import these
commodities out of the export earning that
we generate There-
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fore, if the economic crisis takes the

form of a run on the rupee, a drain
of foreign exchange, if we are unable
to repay our debt. please don't im

agine that this will not affect the

lives of ordinary men and women in
our country. If We do  not have
money to import fertilisers, if we do
not have money to import diesel,
this  will have wide-spread repercus
sions all over the country—agricul
ture will be affected, industry will
be affected, the whole functioning Of
the transport system and the fiscal

system, both in the Centre and in the
States,' will be affected. Therefore, it
is the combined responsibility of  all
patriotic citizens in our country to

Work together to find meaningful'
solutions to these fiscal problems and
to the balance of payments crisis.

Here I submit to you, Sir, that we
have made a beginning and this
Budget, therefore, forms part of that
coherent strategy of getting our

country moving again.

Now a reference was made to the changes
in exchange rates. I have several times
explained the background of changes in the
exchange rates that were necessary. I agree
with Shri Kamal Morarka when  he said that
the solution to the problem of this country
cannot be found by more borrowing nor can
the  International Monetary Fund or
the World Bank take care of the problem
that we face in this country. We need
today the assistance from the Fund but that is
only a palliative to deal with the short-term
crisis. Ir the long run we have to generate
more savings; in the long run we have to
gain mastery over our fiscal system; in the long
run we have to generate export surplus—
which Mr. Morarka talked about and I entirely
agree with him—that alone can provide lasting
solutions to these problems. How are we
going to generate an  export surplus if
our exchange rate is uncompetitive?
How we will bring it about I don't have to deal
with. But if you have
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an exchange which is not in line-with the
realities then you would not only have a
continuing balance  of payments crisis but
also problems like smuggling and other
anti-social activities to which reference was
made would also grow over a period  of
time. Therefore, the exchange corrective was
an essential part of the new strategy that we

have adopted. If we had not done the
exchange correctives how I could have
removed in one go the massive export

subsidies of Rs. 3,500 crores. If I had not
removed that massive burden of export
subsidy of Rs. 3,500 crores—I can very
honestly tell you—I would not have becb able
to present you a Budget which, 1 think,
provided a credible fiscal picture of the
nation. Therefore, the exchange rate adjust-
ment was organically  linked  with th,
fiscal correctives that I outlined in our
Budget. In the short term this country must
accept fiscal discipline. From here onwards
we must go on to consolidating. I said that this
year we were going to reduce the fiscal deficit
to 6.5 per cent of the ~ GDP; but that is not
sufficient. Next year we must strengthen that
process further and we must move on to reduca
this fiscal deficit to no more than 5 per
cent of our gross domestic pro duct. The
fiscal consolidation is an essential
prerequisite for  achieving the objectives of
planning that  we have outlined. But fiscal
correction by itself is not sufficient if the pro-
ductivity of the economy—productivity in
the public sector and productivity in the private
sector—remains as low as it is.

Several Members have referred to losses in
the public sector. Some other Members, Shri
Kamal Morarka, for example, have referred to
low productivity in the private sector. 1 agree
with him that inefficiency or efficiency is 'not
the monopoly of either the private sector or
the public sector I think, there are instances of
efficient functioning in the public sector; there
are also instances of inefficient functioning in
the private sector. Now, therefore, we have
to
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deal with the economic system in its total
functioning and when we look at that, there is no
doubt, I think, there is a great deal of truth in the
statement that overall the productivity of
investment in our economy is too low and many
public sector enterprises, for some reason Pr the
other, have been allowed to run and function
and instead of generating more ‘nternal resources
they have become a drain on the Budget. This
process must be reversed. In the same way, in the
private sectbr also you have the situation
because  of excessive protection of our
economy, because of excessive insulation of
our economy from outside competition. Every-
thing said, people are not conscious that
technology needs tobe upgraded; people
are not conscious that quality of products
matters. It has all along been a sellers' market.
When we talk of controlling inflation, I
think, in the long run inflation can be controlled
only if we go back to a world in which the
consumer will be the king. All along we  have
operated a system in which there has been
a lot of deficit financing that generates inflation.
We have tried to control it by imposing various
controls On  domestic prices, on domestic
production and on foreign trade and the
cumulative result of all .this process has been
generation  of black money and also a lot of
corruption. Unless, therefore, you have structural
reforms which cut at the root of the whole
mechanism, J think, you are not going to
get a lasting solution to the problems of this
country. Ang that is what the industrial policy
reforms are about. [ think several
honourable Members have made reference to
the generation of black mc'aey. How does
black money come into being? It comes into
being if you have a massive proliferation  of
controls. Our economy today has grown to
a size that \f cannot be administered in the way
we used  to administer in the '50s. And that
is why the proliferation of controls breeds
a lot of corruption. =~ Whether it is dishonest
politicians,  dishonest
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civil servants, dishonest middlemen, if you have
an economy where  for everything you need a
middleman, then obviously, I think, you should
not be surprised if there is so much |  corruption,
if there is so much black m  money.  Therefore,
the industrial policy reform, creating an
environ-ment in which people  will  make |
profit provided they are efficient, in which there
will be more scope fori domestic competition
and over a time |  there will be more scope for

greater i external competition, in my view, in the
long-run, will contribute to amore healthy,
a more vibrant, economy. And that is the

overall philosophy that lies behind this Budget.

Now, as regards the specific features of the
Finance Bill, several honourable Members have
referred to inflation. I have replied on the floor
of this House that as far as I can see the inflation
problem is rooted in chronic fiscal deficits.
These have accumulated, have grown, over a
time and, therefore, it will take some time to
gain complete mastery over inflationary
forces. But I do feel that in a month Or two you
would see the beginning of a process of
disinflation. The strength of inflationary
forces got enhanced because the Budget was
presented in July and that is the time when
the normal pressure  of prices is also up. I also
admit that because we had for various reasons to
Change the exchange rate at that Very
time of the year, in the short term the
inflationary psychology got a boost. But we have
had a reasonably good crop year and I feel that
by about November or middle of (October
you would see a turn-around and that turn-around
would later on be strengthened because of the
tight fiscal policy, because of the tight
fiscal and monetary discipline, that we have
now embarked upon. And I need the support
of this House to ensure that this tight fiscal
and montetary discipline is not  relaxed. We
c£nnot have a situation in which everybody
wants more subsidies, everybody wants
lower taxes; we
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cannot have a situation in which everybody
wants more Government expenditure for his
particular project, i think the time has come
when our country has to recognise that, there
are limits to what the Government can
expend. Control has to be the prime mover of
reconstructing our economy and polity in the
months and years to come.

When one talks of rising tax rates, one must
look at the experience of '80s. I think the
successive Finance Ministers had levied more
taxes, the tax rates had gone up. But the tax-
income ratio in our country over the decade
has not gone up. Therefore. I think there is a
diminishing return going on with the
increasing tax rates. I do agree with those
honourable Members who are of the view that
our tax system has become far too
complicated, that it is administratively
cumbersome and that there is scope for
streamlining and rationalising it. I did not have
the time quite hotiestly to do that in the short
period that I had at my disposal. I have now
gained some time and I do hope that when I
present my Budget next February, I will be
able to outline the approach which takes into
account the points of view which have been
expressed in this august House as well as in
the other House.

Then there have been several other points
that have been made about interest tax, about
tax deduction at source, about banking
system, etc. I think these are all points which
need reflection. As I mentioned, I did not have
adequate time at my disposal to prepare a full-
fledged Budget. I do recognise that there may
be some features of this budget which may
require reconsideration. The exemption limit
issue has been raised, the expenditure tax on
restaurants has been referred to. My request to
this august House is, let us give the present
provisions a try. If there are certain
inadequacies, I will come back to this House
when I present my budget next year. Now,
with re-
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gard to the second Bill that has been
presented, regarding the voluntary deposits, I
would like to say in brief only one thing and
that is black money is a stock as well as a
flow. If you are talking of black money as a
flow, you have to act on several fronts. You
have to ensure that you have an economic
system which does not provide an incentive
for the generation of black money. Thatis why
we need to do away with a lot of discretionary
controls. The second thing that is required to
be done is that we have to have a tax system
which is agreeable enough and which is
progressive enough and at the same time it
should not be such that it gives incentive to
people not to pay their tax. I think this is the
process which we are going to begin. We must
gain some time. The third thing is, we must
have a strategy to deal with such anti-social
elements like smuggling. Now, how are we
going to deal with it? We need a regime of
customs duty as well as an excise rate regime
which does not place a premium on but which
discourages, these types of activities. We have
begun that process by adjusting the exchange
rate. The trade policy reforms are also going
to strengthen the process. A lot more need to
be done. If the fiscal consolidation becomes
effective we can then move towards a
convertible currency regime. In that world of
convertible currency all these evils that we
have been talking about will become a thing
of the past. But for that vision to become a
reality, you need a very strong fiscal
discipline. To implement this discipline, I res-
pectfully submit to you that we have made a
beginning. Therefore, this Finance Bill and
this second Bill on the voluntary deposits
deserve your support. With these words, I
request all the Members to lend their full
support to the Bill as approved by th, Lok
Sabha.

SHRI SUKOMAL SEN (West Bengal) :
Sir, 7 would like to know from the Finance
Minister about the DA instalment which is
due. When will
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it be announced? I would like the finance
Minister to react to it.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): He
does not want to react.

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE (Maharashtra): Sir, I would like
to thank the hon. Finance Minister for
including under Section 80 (o) the
professional services aiongwith the technical
services as requested by me.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is:

"That the Bill to give effect to the financial

proposals of the Central Government for

the financial year 1991-92, as passed by
the Lok Sabha, be taken into
consideration." The motion was adopted.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): We
shall now take up clause-by-clause
consideration of the Bill. Clauses 2 to 18
were added to the Bill. Clause 19,
Amendment of Section 48

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): We
now take up Clause 19. There is one
amendment by Shri Raghavji. Mr. Raghaviji,
are you moving your Amendment?

SHRI RAGHAVII: Yes, Sir, I am moving.
Sir, I beg to move:

1. "That th, Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance (No. 2)
Bill, 1991, as passed by the Lok Sabha,
namely:-

'"That at page 16, lines 48-49, for the
words 'fifteen thousand rupees' the
words 'twenty thousand rupees' be
substituted."

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is:

"That Clause 19 stands part of
the Bill."
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The motion was adopted.
Clause 19 was added to the Bill.
Clause 20 was added to the Bill.

Clause 21—Insertion of new Section 54H.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): We
shall now take up Clause 21. There is one
amendment by Dr. Siva-ji. Ar. you moving
your amendment?

DR. YELAMANCHILI SIVAJ: Iam
moving, Sir. Sir, [ beg to move:

30. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance (No. 2)
Bill, 1991, as passed by the Lok Sabha,
namely:

"That at page 17 lines 19 to 21 j or the
words "such compensation as is not
received on the date of th, transfer, shall
be reckoned from the date of receipt of
such compensation:" the words "such
compensation as enhanced or further
enhanced by the court, Tribunal or other
authority as is not received on the date of
the transfer, shall be reckoned from the
date of receipt of such compensation as
enhanced or further enr traced by the
Court, Tribunal or other authority" be
substituted." "

The question was proposed.

DR. YELAMANCHILI SIVAII: Sir, let
the Minister assure that he will look into the
matter so that [ can withdraw  my
amendment.

Sir, my amendment reads like this:
Extension of time for acquiring new asset
or depositing or investing amount of
capital gain On enhanced compensation:

"Notwithstanding anything contained
in Section 54, 54B, 54D, 54E, 54H, and
54F where the transfer of asset is by way
of compulsory acquisition under any law
and the compensation or consideration is
enhanced Or further enhanced by the
Court, Ttri-
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bunal, or other Authority, the period for
acquiring new asset by the assessee referred to
in those sections or as the case may be, the
period available to the  assessee under those
sections for depositing or investing the amount
of capital gain in relation to such enhanced
compensation as is not received On the date of
transfer shall be reckoned from the date of
receipt of such enhanced compensation.” Sir, if
the hon. Minister can assure that he will look
into  the matter technically, I shall
withdraw ~ my amendment.

SHRI MANMOHAN SINGH: T shall look
into th:s.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Now,
are you withdrawing your amendment?

DR. YELAMANCHILI SIVAJL: I am
withdrawing my amendment, Sir.

Amendment No. 30 was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is;

"That Clause 21 stand part of the Bill."

The motion was adopted.
Clause 21 was added to the Bill.
Clause 22 to 25 were added to the Bill.

Clause 26—Amendment of Section 80G

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): We
shall now take up Clause 26. There is one
amendment by Shri Raghavii.

SHRI RAGHAVII: Sir, I beg to move:

2. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance (No. 2)
Bill, 1991, as passed by the Lok Sabha,
namely; —

"That at page 18, lines 37 to 41, be
deleted."."
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The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is:

"That clause 26 stand part of the Bill."
The motion was adopted.

Clause 26 was added to the Bill.

Clauses 27 to 31 were added to the Bill.

Clause 32-Insertion of new  section 80-1A.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): We
shall now take up Clause 32, There is one
amendment by Dr. Sivaji-

DR. YELAMANCHILI SIVAIL Sir, I beg
to move:

31. "That the Rajya Sabha recommends
to the Lok Sabha that the follow'ng
amendment be made in the Finance (No. 2)
Bill, 1991, as passed by the Lok Sabha,
namely: —

"That at page 29 line 28 for the word

"fifteen" the word "five" be substituted.'

"

Sir, in the case of rural areas, it is
mentioned 'l15 kilometres' from the local
limits of any municipality. I suggest that it
should be reduced to 12 kms. in the case of a
Municipalty; it tan be 15 kms. in the case of a
Corporation.

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
quest'on is:

"That clause 32 stand part of the Bill."
The motion was adopted.
Clause 32 was added to the Bill.
Clauses 33 to 51 were added to  the Bill.
Cause 52 (Amendment of section 194A).
SB KI RAGHAVII: Sir, I move:

3, "That the Rajya Sabha recommends to
the Lok Sabha that the
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following amendment be made in the
Finance (No. 2) Bill, 1991, as passed by
the Lok Sabha, namely: —

"That at page, 36-37, clause 52 bo
deleted.' "

The question was put and the motion was
nagatived.

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR): The
question is:

"That clause 52 stand part of the
Bill."
The motion was adopted.
Clause 52 was added to the Bill.
Clause '53 was added to the Bill.
Clause 54 (Insertion of new section
194EE)

SHRI RAGHAVII: Sir, I move:

4. "That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance (No. 2)
Bill, 1991, as passed by the Lok Sabha,
namely: —

"That at page 37, clause 54, be deleted.'

"

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is:

"Clause 54 stand part of the Bill."
The motion was adopted.
Clause 54 was added, to the Bill.
Clause 55 (Insertion of new sections
194G and 194H)
SHRI RAGHAVII: Sir, I move:

5. 'That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Finance (No. 2)
Bill, 1991, as passed by the Lok Sabha,
namely: —

"That at pages 37-38, clause 65, be
deleted.' "
The question was Put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is:

"That clause 55 stand part of
the Bill."
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The motion was adopted. Clause 55
was added to the Bill.

Clauses 56 to 63  were added to the Bill.

Clause 64  (Amendment of Section 244A)
SHRI RAGHAVII: Sir, I move:

6. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

"That at page 40, clause 64, be
deleted." "
The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is.

"That clause 64 stand part of the Bill."
The motion was adopted.
Clause 64 was added to the Bill.
Clauses 65 to 67 were added to the Bill.
Clause 68 (Amendment of section 272 A)
SHRI RAGHAVII: Sir, I move:

7. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

"That at page 40,

(i) line 31, for the words and
figures "1st day of October, 1991,"
the words and figures "lst day of
April, 1989" be substituted.

(i) after line 39, the following
proviso be inserted, namely:—

Provided further that in all other
cases the amount of penalty shall
not exceed rupees one thousand.'"

The question was proposed.
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THE  VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJT MASODKAR): Now, T

shall put the amendment moved by Shri
Raghaviji to vote.

The question was put and the amendment
(No. T) was negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is:

"That clause 68 stand part of the Bill."
The motion was adopted.
Clause 68 was added to the Bill.

Clauses 69 to 90 were added to  the Bill.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): There
are amendments by Shri Raghavji on clauses
91 to 112. Are you moving? If you are
moving, then you move all the amendments
together.

CLAUSE—91
SHRI RAGHAVII: Yes, Sir, I move:

8. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

"That at pages 47-48, clause 91, be
deleted." "

CLAUSE—92

9. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely:--

"That at pages 48-49, clause 92, be
deleted." "
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CLAUSE—93

10. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok .Sabha, namely: —

"That at page '19, clause 93 be
deleted."

CLAUSE—9%4

11. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made i"
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

"That at page 49, clause 94, be
deleted." "

CLAUSE— 95

12. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

"That at pages 49-50, clause 95 be
deleted." '

CLAUSE—96

13. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

'Thatat  page 50 clause 96, be
deleted.' "

CLAUSE—97

14. "That the Rajya Sabha recom
mends to 'the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

"That at pages 50-51, clause 97, be
deleted." "
CLAUSE—98

15. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in



217 The Finance Bill (No. 2) [18 SEP. 1991]

the Finance (No.2) Bill, 1991, as
passed by the Lok Sabha, namely: —

'"That at page 51, clause 98, be
deleted.""

CLAUSE—99

16. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance (No. 2)
Bill, 1991, as passed by the Lok Sabha,
namely: —

‘That at page 51, clause 99, be
deleted." "

CLAUSE—100

17. "That the Rajya Sabha recommends
to the Lok Sabha that the following
amendment be made in the Finance (No. 2)
Bill, 1991, as passed by the Lok Sabha,
namely:-—

"That at pages 51-52, clause 100, be
deleted.' "

CLAUSE—101

18. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely:--

That at pages 52 to 56, clause 101,
be deleted.' "

CLAUSE—102

19. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely —

'"That at page 56, clause 102 be
deleted.' "

CLAUSE—103

20. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely —

That at page 56, clause 103 be
deleted.' "
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CLAUSE—104

21. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance iNo. 2; Bill, 1991, as
passed by the Lok Sabha, namely: -

‘That at page 56 clause 104 be
deleted.' "

CLAUSE—105

22. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely:--

Thatat page 56 clause 105 be
deleted' "

CLAUSE—106

23. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made i"
the Finance (No. 2) Bill, 1991, fas
passed by the Lok Sabha, namely—

"Thatat page 56 clause 106
be deleted." "

CLAUSE—107

24. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

That at pages 56-57 clause 107 be
deleted.' "

CLAUSE—108

25. 'That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely:—

That at page 57 clause 108 be
deleted."
CLAUSE—-109

26. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
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the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

"That at page 57  clause 109 be
deleted."

CLAUSE—110

27. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
pasted by the Lok Sabha, namely: —

"That at pages 57 to 59 clause 110
be deleted."

CLAUSE—111

28. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

"That at page59 clause 111 be
deleted."

CLAUSE—112

29. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1991, as
passed by the Lok Sabha, namely: —

"That at pages 59-60 clause 112 b-c
deleted. "

The questions were put and  the motions
icere negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is:

"That clauses 91 to 112 stand part of the
Bill."

The motion was adopted.

Clauses 91 to 112 were added to the Bill.

Clause 113 was added to the Bill. Clause
114- (Amendment of Section 2)
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR): Clause
114. There is one amendment by Dr. Sivaji.
Are you moving?

DR. YELAMANCHILI SIVAIJIL: Sir, I
move:

32. "That the Rajya Sabha recom
mends to the Lok Sabha that the
following amendment be made in
the Finance (No. 2) Bill, 1091.

'That at page 60 clause 114 be
deleted."

As far as restaurants are concerned, several
Members including Members from the
Treasury Benches have spoken against
expenditure tax on restaurants. As a result of
additional tax on restaurants having air-
conditioning one will have to pay 50-60 paise
extra for a cup of coffee. I suggest that
Finance Minister should consider to exempt
such restaurants not having central
airconditioning but having a small air
conditioner costing Rs. 12000 or so. So if the
hon. Minister agrees, I can withdraw my
amendment.

The question was P"t and the
motion urns negatived.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): The
question is:

"That clause 114 stand part of the Bill."
The motion was adopted. Clause 114
was added to the Bill.

Clauses 115 to 126 were added to the Bill.
FIRST SCHEDULE
THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): First
Schedule. There are two amendments 33 and
34 by Dr. Sivaji.
DR. YELAMANCHILI SIVAJIL I move:

33. "That the Rajya Sabha recom
mends to the Lok Sabha that the
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following amendment be made in the
Finance (No. 2) Bill, 1991, as passed by
the Lok Sabha, namely: —

"That at page 66 for lines 14 to 21 the
following be substituted, namely: —

(i) where the total income does
not exceed Rs. 50,000—Nil.""

34. "That the Rajya Sabha recom-
mendations to the Lok Sabha that the
following amendment be made in the
Finance (No. 2) Bill, 1991 as passed by the
Lok Sabha, namely: —

"That at page 73 for lines 29 to 36 the
following be substituted, namely: —

'Where the total income does not
exceed Rs. 50,000 Nil' "—

The questions were put and  the motions
were negatived.

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNA JI MASODKAR): The
question is:

"That the First Schedule stand part of
the Bill."

The motion was adopted.

The First Schedule was added to the Bill.

The Second Schedule, The Third
Schedule, The Fourth Schedule
and The Fifth Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI MANMOHAN SINGH: 1 move:

"That the Bill be returned."

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Now,
we take up The Voluntary De-
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posits (Immunities and Exemptions) Bill,
1991. The question is;

"That the Bill to provide for certain
immunities to persons making voluntary
deposits with the National Housing Bank
and for certain exemptions from direct
taxes in relation to such deposits and for
matters connected therewith or incidental
thereto, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): We
shall now take wup clause-by-clause
consideration of the Bill.

Clauses 2 to 5 were added to the Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were added
to the Bill.

SHRI RAMESHWAR THAKUR: I move:
"That the Bill be returned."

The question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR): There
is one announcement. Looking to the agenda
before us, there will be a dinner time. Dinner
will be available to all those who want it at 8
P.M. in room No. 70.

Second announcement is, regarding
abduction of five diamond merchants raised
in this House, Hon. Minister will make a
statement after we finish with other subjects.

THE JAMMU AND KASHMIR APP-
ROPRIATION (NO 3) BELL, 1991

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): Sir, I teg to
move:

"That the Bill to authorise payment and
appropriation of certain



